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have been informed in this House by
some Members . . .

MR, CHAIRMAN: Including your-
self, .

e T e 1

SHRI BHUPESH GUPTA: Call it
demi-official. Now, Sir, here is the
Leader of the House, He should be
asked by you to state the position, In
view of the fact that this is a major
crisis, this is a grave situation, when
the Government which iz sifting in
these benches for all practical pur-
poses not only lost its majority but
has practically gone and when a large
number of Ministers are leaving, are
we nol entitleg to know what is the
state of affairs? Here is a copy of the
letter which some Members have
written to the Speaker saying that
they are not Ministers. Probably the
number is much bigger, Here is the
list Sir, . . .

_ MR, CHAIRMAN: Why do you
want to read out?

SHRI BHUPESH GUPTA: Mr.
Charan Singh, Mr, Biju Patnaik, Mr,
Bahuguna, Mr. George Fernandes,
Mr. Kaushik, Mr. Rabi Ray, Mr.
Janeshwar Mishra, Mr, Narsingh, Mr.
Ram Kinkar, Mr. Bhnu Pratap Singh,
Mr. Jagbir Singh—these are the names,
Deny them., Will Mr, Bhanu Pratap
Singh, deny it? Ask him. . . (Inter-
ruptions),

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): Sir ... (In-
terruptions).

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): When
did you, Mr, Bhupesh Gupta, stop

*

beating your wife? ....(Interrup-
tions) This is the question we are
putting to you . . (Interruptions),

MR, CHAIRMAN: Now, Calling
Attention. Mr. Shiva Chandra Jha
(Interruptions).

AN HON, MEMBER: Sir, Mr.
Bhanu Pratap Singh wanted to say
something . . . (Interruptions),
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SHRI N. K, P. SALVE Maharash-
tra): Sir, on a point of order . . .
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(Interruptions)

MR, CHAIRMAN: About your pri-
vilege motion, it is still under con-
sideration, I will consider it.

- SHRI N. K. P. SALVE: How long
will it take?

MR, CHAIRMAN: It
some time more.

SHRI N, K, P. SALVE: After the
Government is voied out?

MR, CHAIRMAN: Don’t worry.
about the Government. You manage
your own affairs.

SHRI BHANU PRATAP SINGH: 1
want to make jt clear that there is no
baseg for the rumour that ig heing
spread about my resignation from

will take

the Council of Ministers. .. (Interrup-

tions).

SHRI BHUPESH GUPTA: There-
fore, Sir, I tick off his name . . .
(Interruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND

HOUSING AND SUPPLY AND RE-:

HABILITATION (SHRI RAM KIN--
KAR): Mine also . . , (Interripe
tions),

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): He has said that he has
pnot resigned (Interruptions) .

MR. CHAIRMAN: Mr. Jha,

CALLING ATTENTION
MATIER OF TURGENT PUBLIC
' IMPORTANCE

To recurgence of Communal riotw
in Aligarh, Jamshedpur and some
other places in tho coumiry and the

T™O A

gteps taken of Governmenmt fo meeb.

the sitvation

SHRI SHIVA CHANDRA JHA
(Bihar): Sir, I beg to call the atten~
tion of the Minister of Home Affairs
to the recurrence of communal riots
in Aligarh, Jamshedpur and some
other places In the eountry and the

a2
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steps taken by Government to meet
the situation,

MR, CHAIRMAN: Mr. Minister
[Mr. Deputy Chairntan in the Chair]

HE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): Sir,
it is a matter of deep regret that com-
munal violence had reared its head
once again in Aligarh on the 17th of
June, Communal violence also mani-
fested itselt in West Bengal in tihe
district of Nadia on the 21st of June
and on the following days. Com-
munal incidents similarly occucred
also in Bihar in the district of Purnea,
In Jamshedpur, the situation conti-
nued to be tense, In all these cases
we have been able to bring the vio-
lence under control, and although
tension continues in all these areas,
the situation is gradually becoming
normal,

The details of these incidents and
the steps taken are recounted in what
follows:

Communal violence flared up again
in Aligarh on the 17th of June, 1979.
According to the information furnish-
el by the State Government, the
District = Magistrate, Aligarh had
granted permission to construct a
Cinema Hall in August, 1976, When
the construction work was almost
complete, some residents of the
locality made a complaint alleging
that a gate on the western side of the
cinema would affect the privacy of
the houses of adjoining locality. The
objections of the local residents were
duly required into by the Entertain-
ment Tax Commissioner and the
Divisional Commissioner. The State
Government after examining the re-
ports from these officers and after
satisfying itself that the objections of
the loeal residents have been fully
met, instructed the District Magis-
trate as licensing authority to exer-
oise his discretion in the matter The
proprietor was accordingly granted a
Heence. When the cinema opened on
the 17th June, residents of the viei-
nity demonsirated and objected to
the opening of a side exit gate. ‘The
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police dispersed the crowd ang the
leaders were taken to the police sta-
tion for discussion. A crowd of about
300 to 400 persons assembled there and
staged a demonstration. The police
had to resort to a mild lathi-charge
to disperse them. This was followed
by a series of incidents of stabbing
in which members of both the com-
munities were involved. Curfew was
imposed immediately and some pro-
minent leaders of both the commnuni-
ties were arrested. The Chjef Minis-
ter visited Aligarh on 25th June and
held discussion with local leaders
and district authorities.

As a rgsult of the incidents of
stabbing, 14 persons belonging to both
the communifies have died and till
4th July, 1979, 779 persons have been
arrested, The State Government has
taken several steps to restore com-
munal harmony, District adminstra-
tion has already held discussions
with leaders of the minority com-
munity for bringing about communal
amity. A separate meeting was also
called to restore normalcy in which
members of both the communities
were invited, Peace Committees have
been activised at the district and
mohgalla level. Searches have been
made to unearth illegal arms. Units
of PAC, CRP and BSF have been de-
ployed in the city, State Govern-
ment has also declared Aligarh city
as a disturbed area under the Dis-
turbed Areas (Special Courts) Act,
1976, Eight localities have been noti-
fied under Section 15 of the Police
Act for recovering the cost of main-
taining additional police.

The Aligarh Muslim University
which was closed earlier on account
of the disturbances that had occurred
early in May is being reopened in
phases and it is hoped that it will be
working fully very soon, For prompt
investigation of the jncidents and for .
apprehending the persong responsible
for the reprehensible occurences
which took place at Dadri and a%
Aligarh on 9th May and 10th May;
1979, it has been decided that the in-
vestigations should be entrusted fo
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the CBI, which is expected *0 com-
plete the tasks quickly. P

L

The State Government Hhas also
sanctioned a further sum of Rs. 3
lakhs recently for relief/rehabilita-
tion purposes of the riot victims of
the incidents of 10th and 11th May,
1979, '

The communal riot at Jamshedpur,
as the Members are aware, occurred
“in April, 1979, This House discussed
the incident on the 24th April, 1979,
on a Calling Attention Motion, Because
of these riots, 117 persons lost their
lives and 333 were injured. 68 cases
of arson have been registered by the
police involving 372 houses and shops.
During April, 1215 persons were ar-
rested.

The affected persons were shifted
to temporary camps where they were
looked after., Commendable werk
wag also done by private organisa-
tions. 1 myself visiteq Jamshedpur
on the 13th April, 1979 and again on
the 17th April, 1979 to review the
situation, v

Though the intensity of the viclence
ang its magnitude subsided from 16th
April, 1979 stray incidents of siabbing
and arson and bomb explosions have
unfortunately continued because of
rumours and clandestine meetings of
lawless elements. The State Govern-
ment has taken appropriate measures
to contain the situation and to bring
about normaley. © -} . - . -~

Communal riot broke out in Karai-
ghachi and 3 other villages in Chapra
Police Station of Nadia district on
21st June, 1979, The iinmediate
causes were a serious of dacoities in
Hindu and .Muslim houses, dispute
over cattle, grazing of cattle on pri-
- vate lands and inter-community
marriage. The State Government
deployed State Armed Policz and
Units of Eastern Frontier Rifles and
BSF in the affected areas. Curfew
which was imposed in Krishnagar
town on 22nd June, 1979 has been

¢
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gradually relaxed, The State Chief
Min ster also visiteq badly affected
villages on the 24th June, 1979. So
far, on account c¢f various incidents
23 persons belonging to both the
communities were killed; 4 persons
were killed in police firings. About
672 houses of both the communities
were burnt. Till 25th June, 1979, 450
Rersons had been arrested. A sum of
Rs. 5 lakhs has been sanctiouned from
the Chief Minister’'s Relief Fund for
reconstruction of houses ard other
relief materials have also been dis-
tributed,

Because of these communal inci-
dents there had been an exodus of
persons belonging to minority - eom-
munity to Bangle Desh. According
to information furnished by the Ztate
Government, around 7000 persons be-
longing to minority community had
crossed over to Bangladesh, in the
wake of communal riot. Till 3rd July,
1979, 6977 Indian nationals belonging
to the minority community have re-
turned through the two reception
centres at Bhatgachia and Hatkhola,

On 2nd July, 1979, a false rumour
was spread about the molestation of
some women and the district admin-
istration of Purnea deputed a section
of armed force with a Magistrate to
village Jabe under PS Bhawanipur
as a precautionary measure, There
were some cases of assault on sections
of minority community. With a vew
to control the situation, police opened
fire and the mob dispersed. There
Were no casualties.

ADM, Purnea visited the village on
the 2nd and 3rd July, 1979 and form-
ed a Peace Committee comprising of
important people of the locality in-
cluding the village Mukhia. The Com-
mittee members assured that rumours
w1l not be allowed to spread, Omn
4th Julv about 12 noon. a mob of
about 5000 collected on the outskirts
of the village and set fire to a few
huts and started shooting arrows as
a result of which two persons died
on the spot. Ome more person who
was vietim of arsoa succumhbed to his
injuriegs later on. Police fired 10
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rounds of teargas {0 eontrol ithe mob
bud this was not effective, Firing
was ordered thereafter as a result of
which one person died on the spot.

On the same day (4th July, 1979)
in village Madhonagar under Dham-
daha PS, a mob indulged in arson.
One person was killed and 5 injured,
The DM and SP with armed force
¥ushed to the spot. When the situa-
tion starled deterjorating, the DM,
Purnea issued orders to shoot ut sight
any miscreant/arsonist.

On 5th July, 1979 there were cases
of arson in village Dabha, 31 huts
were burnt and one person was found
dead in an isolated place near the
village. On 6th July, there was
further trouble. When the police
reached there, about 2000 persons fled
away, 46 persons were arresied, On
the same day 30 res.dential huts were
set on fire in village Jameda in Rupoli
P.S, The Police had to open fire-in
village Dhansarin in Bhawanipur PS
10 disperse a riotous mob as a result
of which one person wag killed and
two injured.

No incident wes reported on the
7th and the 8th July and thereafter.
The situation is now a generally
under control and vigilance is being
maintained. Persons arrested so far
exceed 507, number of persons killed
11, injured more than 17, In order
1o provide relief to the riot affected
persons, Rs, 30,000 in cash and good
worth Rs. 15,000 have been distribut-
ed.

Members are aware that the Jagji-
van Ram Committee on Communal
Harmony met a number of times to
eonsider and recommend permanent
measures for solving the communal
problem in the country. Officers from
the Ministrv of Home Afairs were
deputed to different State capitals and
sensitive districts known for com-
munal troubles to review the existing
administrative  arrangements and
other measures in the fleld. T have
recently drawn pointed attention of
the Chief Ministers of the States and
1t Governors of Union Territories
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to the deficiencigg noted in thg field
during these visits and I have re-
quested them to take specific
measures to remove the various
shortcomings, A dialogue has been
in.tiated with State Governments al-
ready. The first such meeting was
held in Delhi where the representa-
tives of the Government of U.P. and
Bihar were present, Ancther meeting
is going to be held on 22nd July,
with the representatives of Govern-
ments of Maharashtra and Gujarat,
It is proposed to cover the remaining
States in quick succession,

st fra == mr : SrafawgRg,
g fawg st ¥ ST § a1 ag
*¢ fr gw oW agt wod & AT
T IJIAE | suF A€ gt
Y | grgErfas St IWAD R
¢ ITHT IST FTHTE AV ALY ey qfew
feor wwr wmar &, wga 3@ v
FFITFATREITT R AGATAFT, TYIF T
fF 3w & ¥ gz st TN FE
gt & gforar fadr & o 39 g vuR
R F AN 9FT A 9 FeAW HA
HGITA § 9gf IY TFT THFATE gy
& | fagr< &1 amrET 3w a97 oF SR-
fex dyaforee, @9t ¥ TagRR TTE
F g ¥ § | SAFT Q@ w9 wrge
oA F fad 7% 19 fafaame § Afee
JTHT ATEAATE K@ q A agt § fm
T 7 7€ W [ I it §
feradagi | A aTaE e
AT Tl § Wi I7 g9 ¥ qoe’e
T W | W9 STy § w9 S
SHATYT § I gAT | Sy w4t Wy

. BR AT Y Y1 T weve # g

T9¥ foraw &t gu s v o aga
e g 91T § 1w A v §
WY F7 7Y gt § g WY Fge e
g ST 81 & g wgr wga g
Fag s @ § o ooT W E |
& AL g T8 e afer awenw
R T T A3 FF IR g
TSATHT 1 9§ F<H | g sy §,
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waS ¥ SATY F 9 g8 gEAre v
ofy &Y TaTHTlYE AT A FYAT R S
SCATAT & | SISy &7 agh o< § gafay
g TeTg Y Y € | g A B AW
§ fiF ¥ 9 wrad Y gATd aweaTe B
& YT, FW ¥ &9 @ qEA g av
sre< | srrfae § e o ot @ Afe
e ST e 1 F wiwg w8 aan
wgar§ fx fiedr e aw g€ Wi T
wre SaTT g8 At foed wiw samar gf
M IF A FAGE, GAifw &m@ﬁ
TEAEEl . :

T 34 a9 v & fad,
RN OFT ¥ Ay aqa ST @ &
dgarg fragaaw sTEERw i 95T
Y | oY ST ST TOw T ey
#7 Svae fear 1 gw faicuw §
i o el &, o gl & &4 &Y,
Wiy & g I g QT AW |
Afgwr # Rgar § o g Foidem
At 7 sy | T 7og §
YT TFFAICE GASTREY | I
& § 7y foidug wdf sm & €1
# w6 ¥ R, arwnfi
@ o § qurens & § 1 v H S«
weaT it § Frorgi v Ay & e wEAT
T g fFaw qwg & g g I
§) @ wegd w9t wde §
A I T i s I FHra .k
AT | & faw & wgarg o ag gawr
afas oo § 1| N fgrgear @ g av
et § agafes gfmdt e sy )
Tw A ST F 9Ty ferEnae T @ )
W ST aga goaT & Y Y wiw A
FTUFH HUF KT 1946 HT SHTAT
o1 fi ufteq srarg T AT AEE, S g
Foamraa A reagige ¥ )
e T S 4 fFaet § 9w
sRwe oy ™ ¥ | g5 airw
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At J, %7 gAf, IR AL
wE & 1 ga 10-15 Mufece
St 9ET €S ¥ 1 AR AT SEANHIW
qrTraa A /i ¥ 1 A afte ot
F AT F I1E UF ITJT FATAT AT g
N FT Ay F W & ot uw Ry
§ war——sETE, it gamt &
T AT g F AT FTH AT
AT & e 9T | A AT WS
Mg agaga o arara g foay
%3 & &S Wk g I weAl § § gy
FUeH HAT§ | Afww waver war g fF
FTAAT FI & FTH Ao &Y, T&T
FET & FTH A A9 gaar | ¥ ag
FGAT ATRAT § % @I &7 ag #T97
fa g wwTSC F7 @ a0y, Al gw
2w ® & o gAY ave ¥ Ay A
A | ) gRRWA YaTREfaE
Fh A3 § sye s gmfow fawwar &
IEFT 5T N T @I AET T g M
qH # GEIYT AT 1wy § a8
Igar i F v F Ffww 4@ s@v
) Hommar g B o qer s ¥
frcd &1 ow @) wTifFRT BT A
§ frgm garw s et qranfas
famad & 1 gt gmaTfera afcfer-
fort & aga w7 wrac § Ry o &
qreraTias & Y W g ) o gume
# T Y, weEraTaEe Y M i
¥ wog ¥ wawa E1 W @R qry-Ey
T Frpatae! g1 99 ¥ 70 NH1T
#Y yeTd FATEaTAaE § | g agy
& ﬂ‘\ma‘rﬁmaﬁ%aﬁv&q—m
a7 9y &1 a@y @y frfge camat &
Tl § o FT T BT § ) TS F
FRT WY R B F1 ARH BT
AR § F T4 I AP0 T o0 BT
W ¥ @ TwIT F grewafuw
MfangrRIM A A IEY
TR AWt ofr @ & Afew agh 9%
TR &7 gE gt § | wrnfi g
¥ frsfa o snd andr 3w, wdifoeT .
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AT e, T 2w F A e i
gia § | maAfor & aeeT e #1ix
aufara § #9eT AT § | 3/ THIL
- & oY faed faaY § oo § wrovgra
| ST B gAT, I T ¥ ARH g |
BAR qrad ware g% € fa syenfas
gfie & fawfaa 3w & Ht 7@ 9912

AR § 7 & qomarg b ot

2 ¥ qAISr § F) qFAfaE gAgFatady
WA &, wATS § SOy wrwrheE Wi Aty
faguar €Y & I SuFT TET FTW0
g e gaer § o dETdr § Wi
ot gfas ST arigs fagaar &
IR TTH GATE STAAT FTHTT AT T4
TE ¥ o1y 7 v g\ STAqrret
F AR § uF AT N9 F A
g afen ferg &7 FY T FE ¢
o1, AHT I TH B8 eara gy faar
TATE | EAT GIHTT AT 1 ggara
garg 70 F g #ix g SF &
FAATPE #r gEAT™ FATH FW &
fag mfeda Iy #T wwa) §, afeT
wifas fagaar #1 g2 70 & fag qur
TF HIT 9 F w99 & Gifer feag
F@ ¥ fag @ mfsaa sy 78 w1
gFdr ¢ ¢ gHAATE o g & F S
AR RW & N FFIY § M wifgs
farmargadt s@ Mae Y s@ ot
ETR AT g & fasa & ar At
fea® &1 qra 2 €1 wgt fooY §
SIRTEATFGA& |+ HTTEH qiearie
grenfcgamy s fer Afsg )
gar feafa § & qoar =mgar g fF oo
AFT F1 T FEA F fag 71 Hw
TR #0 STy w0} F@ &1 wrIay
FTTN KT G FIT FT AT IgT €AV
2 ) WORT T o § §Y & w9 AT
=1fgq 1 A sifa & w0 F F7 AT
ag grar & 5 7 v a9 grat § %
g | A
e rsdfags e & gawar
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§ a8 78 ¥ fr gurdy foerr itfr agr
Qv &1 ¥ we o & fe g
AN gaEfaE Aifa 7 e e
# aftardy afiads FQ # srraerar
2 oF, ), i, F0C AT afF FT @Y
Ferezr & oY qgw Y A7 aga Hiferr
1 &, ofFw ag 70 awg §F 7Y wmav
¥ 1 ¥ oY ool Ay gfemd
QYT T YT T AT qF ey
ot o & fa gy fimerr i qut =
¥ Aot T &1 g wroe Fre Y
JFAT AT TN | T Ty F AT
% QA § WX ag A7 st gae
3 & guam g 5 i aofiwr &
frardl FT R IAF TFVATAET W
w1 qET S F e ¥ Sarar T
afge | wry erfdm,  srgeemw AR
e, ST AR EH F=HI FraquEA &
& g1 SR Y B F JFAT Ara
9% TFAT § | ITY Ig FH A TG @
WY AT ¥ §9 mawfies B7ed §,
9 affeafat § foma fad oo
3F ¥ FIW IBW H ATAVGFAT ¢
gesfyea Sl A a1a 78 &, I
s ag & 5 o1 s faorew
forem®Y FgQ §, MR FT Feavaw faorew,
IqY [ FAT FE' 95 | & | A
oftfeafs &1 qamer #or & fa¥
FAvGAT faTeH ¥ ST TZAT EWIT AT
wig @Yo FL THET KT 7 H ATATEWM
o= afy afcfeafaat awft § meh sers
1, T8 T@TN FT AT I A FeArqAT
EFET § HIGHT Z6FYT 51T F ATAT 4 |
wq® (X ot a6 vy srvran & sfafafet
&) gt AX § A T N ag FEw §
FE TIAT FTTIL AT W0 | SwaT &
wfafafa oW T Fgayqu a1 ¥ a=

& 1 st = & winfesa safe &, o

S § Ho\T YATT &, WIS =i 4%
& 97 Ay # gafaar afafmai wr



187 Calling Attention

[sfr fora =t 7]
9T, T qE F FAT-HETET B AFA
¥ ford qamed 1 wTeR Y WA W
WAOANFETIRFETNE T
wfnfagt B wreaaT T weAg, THAT-
gqu ot afew ofarey & =er AN
Arifort oY afafet a9 o swAe
groam faeitfarar st sege grewiet
AT WY @ATT ) qE Y WOy gfew
a ¥ I qq GgAW FOE T A
T X AT-FETE e & fady ST e
47 | Taigedar @dgr seT Afe
HTTHY 9 HEAT AR | 3w Fwile o
¥ wifs oy ¥ fad, Fegasr grons
g & fax afy = fafesw
wafeat, fafes afafai scAlsami &
@ gy § O 1T aHwT A7 WY
@ T ST EFY § | I §F aE FY
SN EN AT g s wmw
ooy ATfHad FT ag 49 A §1 WK
ag Afeaw qrgene & A freft gald
wAfady wr wifeee & A ag Se
X ¥ i avg I § 5 AN e
g % a1 afer qaeww wrfwes
& W< figrg ufcar & ot ag otg a7 %
a7 § 5 Sy ghar § A &Y aTe ° B
W T FE AT T & 1 WTOR
saveT §, ofre s E s aa A
frmfat § 08 @ @@ 4
aeete ¥ qgY srAT =rzar | g afx
Aot & T g, el Fafeat
Y, I qETR ¥, At a8 S
W oy, e F a1y TR F&
o M i, arwerfas wify
N el it ) e wTe o F oy
G i

O WIS faea qioT &qT F | 3T
waTaT gfew v & a ¥ g @
&1 &l F ag®r ot FT BT wror W
wat§ P ofe ofve sfham & goam?
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¥ Trwodqa 7 & § A 99 7w O
gafaare &R & o Surergw
WFIT Y T I GHAT T | NGATC
ﬁ'ﬁaﬁTf*lﬁomolﬁoﬁTﬁ'o
WLoqHTFo FT TAIT I FIX A0
W@ g qw Oy & AT mrowy qawr
TR FTAT AT INTRETRS

| F T AgEr ar ¢ i e on Te i

q AT ERT AX A | THo Yo, o
THodto, Ao ¥ wrar & wfafafa
g AT {Y I WY 1 GE G
& % 73 91T ¥ 77 @ g v o A
gy gferar FT TFTC T W ATIHY
THT SHHES FEAT 92T | famger
wifaee oAt 81 a8 A agt
0 ar AgY § afer gl qeat § W R
afrq g8 o7 FouwE mfae wm-
ANV ¥ TR WG SR
T AR E A awifres ST ¥
weTe W wAfeat af e § A
SaTAl FT TEAT TG @ § | STIH XY
gferr 7 e iz § e wTT SRR
T FW E | T T FEH TE IS
¥ forasr wdtom a7 gyat § 5 w@ were
40 paTT AW § 1 FRT A are o
atx FAfeat aX § § Frfiswew
T ¥ fet wzard el & Afewr o
oz { 7E Y &) yafog o el WY
HTORY THEAT FWT | ¥ wied AE [T
argat e w7t o7 frad A, T 0
et 7 gt 2, FE Fwrer A A Y,
aeY arr e & 1 Afew & =A@ ww
A ATA BTET | AT A=Y § | AT
qFeE TA & | TERY TEAIE § | T
fac g% T § #9ifs gw e g
¥ & fam ¥ ag sgn wgan g fe g
T TW T A KT AF 1 A
firgeart dar FTa &, v@mr & |
¥w ¥ qrq favareuma @ &, wd
Far @1 xfogre FW gawy AR A



w®om | wr o et o sfoew
WHRY FER FIQT AT | g g fong
age W aon g Wi § o s aer ey
¥ foe Fyrgw, & wER F fag
e adt §1 wafeg wrdiw § & 7y
FYAT AT 6 oot W FIH I3 )
ot & gerar ¥ wrg 7 oF frata sfors
TIERAT Y AT Frreew 1@ s &
20 € Tger 1952-53 ¥ ferefy €
o I fag o § | g vEF F ofiga
Zra Aver foarter Y fereft o1 | s foma
T ¥ wegafasn WX fmafeaew
R 7R 7N F qE1F feq g ¥
IPW ¥ gure & 5 5 #F a1 wme-
Xl dwew § affeafaat oY sgamm
AT axsfes  daed § gfvw oni-
AT W &Y ara &, g ofcaqw @
WA | T FEH B 5 TF g T
ISTAT T GF AUENATAF T WY AT
ot BT awAY

A gw ¥ Iger 9N qg § fF
wt wifew ofere § S wegy,
xR, givrar T IETHET AT FAWRW
¥ oy wre gg € S gfary #) adfer
far FRET 7@ F T w1 7w
e B AT § 7w ¥ &R )
A, X @h T 9 g gt
¥ § wr 1% fag N @@ FrRew
Y FAawae fawren ¥ MEST 7 &Y,
Y guqt  sfoee fasen e
AW FTH TOT |
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SHRI H. M. PATEL: Sir, the

hon’ble Member has covered a very
wide field. So far as these communal
disturbances are concerned., I think
I entirely agree with him that it is
a matter to be greatly deplored and
we must do everything possible
to see that they do not recur. But
like him I think we are also greatly
puzzled as to what steps we can take
so that they never happen again. We
are making our efforts so -far as this
development to which I made a re-
ference is concerned. A Committee
was constituted precisely for that pur-
pose, the Jagjivan Ram Committee.

urgent public importance

We are trying various machineries to
see that law and order can be enforc-
ed so that trouble does not take
place. We are also considering other
measures. The hon‘ble Member re-
ferred to measures like economic
measures which means removal of
unemployment, bringing in economic
equality and the policy regarding
éducation. On these basic questions
the Government in their respectjve
Ministries are taking steps for this
purpose. In fact one of the basic
tenets of the Janata Party’s policy
is with regard to the removal of un-
employment which is at the base of
removal of poverty,

So far as economic equality is con-
cerned, that again is something which
must be aimed at but it canont be
achieved in g short time. In the same
way we have a new policy of educa-
tion which has only recently been
announced. It is to be tried out to
see how far it will succeed. Certain-
ly, its ajm, again, is to see that
secular ideas are fostered. Unfortu-
nately none of these things has so
far been successful. The suggestion
then was that in sensitive areas we
should take sepecial steps, We are
taking special steps in the sensitive
areas for tackling +hese things through
having peace committees, all-commu-
nity peace committees and other
methods of seeing that the people can
live together in harmony, There was
a reference to the National Police
Commission and it was said that there
should be democratisation. T must
say that T have not understood what
the hon. Member really desires, If
he means that there should be an
elected head of the police organisa-
tion, that is something which I do
not think the Government is yet
ready to consider. But certainly we
do wish to see that the police is a
satisfied force, the police is a more
understanding force and better train-
~d so as to understand also the pro-
blems of the people so that they may
tackle thsee whenever communal dis-
turbances oeccur, in a more under-
standing manner. I am afraid, Sir,
beyond this there is nothing that T
can say,
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SHRI H. M. PATEL; About Pur-
mea there is nothing that I can say. It
is a very vague argument, L s
Srfw? T2 §Y : AT FT gl AT
g ? ag Sradgdd ...
(Interrugtions) a’aT’ﬂ' w f%\'ﬁ Capr: ]
o7 TS 3 (Intcrruptums) iﬂ‘l‘ m
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SHRI H, M, PATEL: Yes, yes.

st v grey  (fege) ¢ oW
foedRrd & g g F@ 1 o0

SHRI H M. PATEL: That is true.
“Of course, it is be.ng inquired into,
In Purnea the start of the trouble was
a false rumour which was said to
have been started by the local Cong-
resg (I) President.

ot TTATHAE aTed . QUOFT weHIET

§ T AT wiEd |
SHRI H M., PATEL: 1 am say-
ing . ..

SHRI RAMANAND YADAYV: I say,
‘you are g Minister and you have been
a good administrator. You are rely-
‘ing only on the report of the officers
who want to blame the Congress (I).

SHRI H, M. PATEL: T have not
" sajg anything more, This is the
position, (Interruptions). I do not
see why you are saying this. I have
never said anything...

SHRI RAMANAND YADAYV: You
are saying the President of the Cong-
ress (I) there . . .

SHRI H M. PATEL: If the ques-
-4ion is specific . . .

¥

st AR T HqA 9T
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because you are sharmg power w1th
them. You fear them,

~SHRI H, M. PATEL: This is the
geport, I am very sorry, 1 cannot
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help it. I have been askedq a guestion
and I have to give an answer, But
let me clear the whole thing out. I
have not said that it is proved or he
is guilty. I have merely said that
this is said. An inquiry will be made,
Surely to that question I must give
an answer, I have not said whether
it is so or it is not so

DR. RAFIQ ZAKARIA (Maharash-
tra): Mr. Deputy Chairman, Sir, this
subject is in a way becoming so hack-
neyed that year after year, session
after session we talk, we listen, we
disperse and instead oi it being res-
solved it gets more and more ag-
gravated, There is a complete sense
of frustration. And today, Sir, when
you have very kindly agreeq for the
discussion, nature has gone against
us. There is a no-confidence motion
in the other House; most of the
people have gone there; attention of
the whole country is diverted to that
House and from the information that
we have got, the Government itself
has become a minority Government,
with God knows how many of the
Ministers having quit. And there is
the information that even the Presi-
dent has been approached saying that
this Government being a minority
Government, any recommendation
made by this Government is not bind-
ing on the President. Whatever that
be, I am only unhappy that this dis-
cussion should have come on this day.
Of course, what is happening there is
of greater significance. I can’t deny
that, But as one who ig sad about
what is happening, as the previous
speaker said, I wish we could gene-
rate more geriousness about this
matter. I was rather disappointed
by the reply given by the Home Min-
ister, It is the same stereotyped reply
given by the police officers narrating
superficial  incidents, some false
rumours narrating superficial inci-
dents, burning of  something,
some cow being  prevented, some
gulal being thrown into a
mosque, some temple being desecrat-
ed. But are these' the real causes of
what has been happening all these

— . T P T o B 4 LRVt ¥
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years? And in this matter I do not
want to single out this Government
or that Government. We have all
failed in tackling the problem. We
have all failed despite all our pro-
testations of secularism, It sounds so
hollow, now, which makes us really
wonder whether we are capable of
a secular State. Sir, I have been a
Minister for more than 15 years
There have been Presjdents belong-
ing to my community, there have
been Central Ministers, Chief Min-
isters of my community, but the
people down below are asking, what
is the use of all thjs if our lives are
in danger? And it is from that point
of view that I beseech the majority
community to sheq the past prejudic-
es. Unfortunately, the Hindu-Muslim
problem has had a historical back-
ground. I feel I will be listened
with some attention because I was
one of those who as a young man
fought against the pernicious two-
nation theory ang suffered for it,

SOME HON. MEMBER: Why?

DR, RAFIQ ZAKARIA: Because
I do not believe in it. But it is not
belief alone which is going to create
the situations which are necessary.
We will have to understand what the
realities are which are creating these
kinds of situations, And isn't it a
matter of shame that the Father of
the Nation gave his life so that these
secular foundations should be proper-
ly stengthened and even after more
than thirty years what we find is
that the situation is becoming worse.
Sir, various riots have been taking
place every now and again. I do not
want to go into the figures, As I
have said in the past, I do not want
f{o go into this. Unfortunately, our
whole intelligence apparatus is so
motivated and so oriented that what
happens is that we gtill look upon
these problems in the same hackney-
ed, stereotyped background.

' Mr. Jha referred to “various other
aspects. What has to be borne in
‘my mind by this Government—by

[RAJYA SABHA]
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any Government—is that the cause of
all these things ig the mentality of a
certain section which is determined
to see that gecularism fails in this
country, which has been propagating
a philosophy of hatred so that Hindus
and Muslims are always kept apart,
kept separate, kept divided. And, Sir,
when the emotional aspect gets re-

moved, when, the historical reasons
recede into the background, when
the earlier causes hold no longer

good, some other new causes are
whipped out so that somehow or
other same communal hatreqd is allow=-

ed to prevail The riots
1 pM. that took place during

the days of communal
politics before the partition of the
country, the riots that are taking
place now and the riots that have
again recurred after the break up of
Pakistan, are not of the same chara-
cter and of the same kind. We will
have to clearly understand why the
causes change and the characters
change but still the hatred remains.
The hatred remains because there is
a certain section among our people
which is committed to seeing that this
hatred is not allowed to be eradicated.

There was {remendous hope among
the Muslims when the Janata Party
came to power because they believed
that the Congress having failed fo
curb and control these riots, because
of the new alliance between the RSS
and the Jamat-e-Islami the whole
atmosphere of hatred would disap-
‘pear for some time, And for a few
months so long as the euphoria last-
ed, if you will see the situation in
India, there was gsome basis for that
hope. But, Sir, lepers do not change
their colours; they come into their
own. And that i3 why you find that
not only have the riots gtarted re-
curring but there is more and more
aggravation of the communal situa-
tion. That is a matter of shame and
that is a matter of regret for us; a
matter of shame because despite all
the resources at our disposal, what
have we been doing? In this regard,
Sir, I woulq like o quote from a note
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submitted by Mr, K. F. Rustamji, one
of the seniormost and highly respect-
ed police officer, to the same Jagjivan
Ram Committee to which the Home
Minister referred. Sir, there is a
very significant analysis of the riots
that have taken place for the Ilast
decade or so. And I am quoting it
so that we may dispassionately and
objectively understand it for I
believe that there are very few
among us who really would like to
see that this communal hatred is al-
lowed to prevail. But whether we
like it or not, the secular forces in
India, as Lok Nayak  Jayaprakash
Narayan hag repeatedly said, always
become timid before the communal
forces.

SHRI RAMANAND YADAV: You
help them to come in power,

[ ]

DR. RAFIQ ZAKARIA: I would
not exonerate ourselves. I do not
want to bring in politics into  this
question. This is an issue which has
to cut across political considerations.
This is what Mr. Rustamji says:

“This is why a riot does not occur
in a gleepy liftle village of U.P.
where all suffer equally, nor in a
tribal village of M.P. where all live
safely in their poverty. It occurs
in Muradabad where the metal
workers have built up a good indus-
try—it occurs in Aligarh  where
lock-makers have made good—it
occurs in Bhiwandj where power-
loom rivalries are poisonous—it
occurs in Hattia and Ahmedabad and
Hyderabad and Jamshedpur where
there are jobs to get, contracts to
secure, houses and shops to capture
—it occurs in Agra and Ferozabad,
and in all the other towns where
economic rivalries are serious, and
have to be covered up with the
cloak of communalism.

BV

In all these places the economic

reasons are the comvelling ones..

But unskilled administrators find
false explanations to make out that
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Muslim aggressiveness started the
riot, as if this was sufficient to
justify all the damage done.”

I do not want to completely exone-
rate the Muslim communalistg if they
had peen guilty of any such genera-
tion of hatred. What are the facts?
The facts are that in every riot in
recent times the sufferers at the hands
of the rioters are mainly Muslims, and
the police who are supposed to protect
them, they also launch attacks on
the Muslims and more Muslims are
killed at the hands of the police than
even at the hands of the rioters. This
is the tragedy. That is why they
say: What is the jdea of your be-
coming Ministers, somebody becom-
ing President, somebody becoming a
Central Minister, somebody becoming
a Chief Minister, when 99 per cent of
your own people are living in this
danger and in these atrocious condi-
tions? It is thig which has to be un~
derstood. Ang that is what has not
been understood, because we have
bureaucratised the whole approach to
communal riots. I cannot expect any-
thing more from the Prime Minister,
Morarji Desai. His approach ig that
of a fire brigade. He does not want
communal riotg as he does not want
fire. So he waits for a riot to take
place ag the fire-brigadewallahs wait
for a fire to take place and the mo-
ment the sounding is done, the fire
brigade goes. It quenches the fire,
comes back, again twaits for a fire
to take place somewhere else, This
is the approach, for he is more bureau-
cratic than the worst of bureaucrats.
That is why, despite all this talk of
hig administrative efficiency, more and
more riots are taking place: despite
all the commitments that the Janata
Party made in its manifesto, he has
failed in implementing them, The
causes which are leading to this
situmtion. year after yvear, month after
month, are not being understood.
Things which in the past never occur-
red, are occurring now. At least in
the past when the fire brigade went,
jt was able to control the fire and
there was no more firee. But here



199 Calling Attention

[Dr. Rafiq Zakaria]

Aligarh is a classic example: The
fire brigade goes; the fire is extin-
guished; by the time the fire brigade
has gone back, another fire takes
place; again the fire brigade goes, and
80 on. What is all this? Doeg it not
show that this Government is inca-
pable of controlling even a minor in-
cident, that this Government has
failed so miserably? The Home
Minister with all his rich bureaucratic
background, comes forward and trots
out the same kind of reasons. My
question to him is; Are these not the
same reasons given year aiter year,
every now and again? Where has this
kind of understanding let ug to? To
more and more riots: Will you not
go into the root of the problem.
The Jagjivan Ram Commitiee was
appointed more than a year ago. It
hag met. It has had three meetings.
This is a serious matter. Appoint-
ment of committees is done in order
to shelve the issues, not to solve them.
What was expected from the Jagjivan
Ram Committee? It should have
givn more urgent and serious thought
to the solution of this problem. It
could have met for a few days toge-
ther and tried to thrash out the pro-
blem. Why send officers to find more
facts? What more facts you want?
We know what are the facts. Your
intelligence officers are in collusion
with those forces which want to
maintain and perpetuate this hatred
between the two communities, Your
police officers are made to under-
stand: Kill Muslims and your pro-
motions will be secured. Why don't
you go into these facts and realities?
That is why I am quoting again the
conclusion of Mr. Rustamji, one of
of our fine officers and who is even
today a member of the National Police
ICommission. This is what he says:

I point my finger unhesitatingly
against our administration which is
breaking down at a terrific
which does not have the talent, the
support, the well prepared security
schemes, the resources, the laws,

rate, .
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the mianpower and not even the

confidence which would enable it
to look below the surface and un-
cover the true causes of communal
rioting and deal with it effectively.

Mr. Rustamji wrote this on 31st May.
Today the situation ig worse and there
is complete collapse of the Govern-
ment. Never before a no-confidence
motion hag come at a time when the
greatest threat to the existence™ of
any Government could have been
more genuine and real.

What should I ask the Home Minis-
ter. I do not know whether he may
be there tomorrow or not. But what
I would like to plead in this House is
this. Forget the Home Minister. We
are a sovereign body. Forget that
we belong to this Party or that Party.
That is not important as far as this
duestion is concerned. It is a matter
of national concern and we have got
to make a determined effort to see
that the causes for which the Father of
the Nation laid down his life and the
foundations on which our Republic
is built are still safe. Because of the
bunglings of these people and because
of the wrong approaches of the
bureaucrats and hecause of the erron-
eous training given to our police offi-
cers and policemen, we should not
allow the future of our country to
be jeopardised.

SHRT H. M. PATEL: It seems the
hon. Member has no desire to have
any reply from me since he is not
sure whether I will be here tomorrow-
But T would like to tell him that T am |
as greately concerned as he is about
this question. T have also read Mr.
Rustamji’s article. Mr. Rustamji is
a member of the Jagjivan Ram Com-
mittee of which I am also a member.
We are doing our best to find some
answer to this question. Perhaps my

hon. friend may also have read
another article by Mr. Rustamii in
which he described on how trivial
questions communal riots taken
place. Some trivial incident takes

vlace. Tmmediately a whole struc-
ture is built around it, rumour is



201 Calling Attention

¥ As :

spread and trouble starts. Just like
this the trouble started in Purnea. A
totally false rumour is spread. Who-
ever spreadg it, it leads to communal
riots and loss of large number of lives,
property and also causes human suff-
ering. It is also a fact that this is
not a major reason and it is not really
for serious reasons also that these
occur. But, ultimately, there is the
economic cause also as has been said
in Rustamji’s analysis Economic causes
are also the major causes for these
riots. If is not easy again to take
steps to see that these riots do not
occur at all. But what one can do is t{o
try and see that gradually these are
rooted out. After all, my honourable
friend said that for thirty years we
have been struggling, whatever may
be the Government. But we have
not so far succeeded in this. I can
assure you that this Government is
certainly fully aware of the serious-
ness of this matter and would like to
do everything possible to see that
communal riots, communal disturban-
ces, do not occur and would welcome
any suggestions and any constructive
suggestiong that they can offer would
be welcomed. In fact, this is precise-
ly what the Jagjivan Ram Committee
is attempting to do. So, my honour-
gble friends, you can see that in spite
of all his magnificent analysis and
argument that he hasg put forward as
to what is happening, what js most
desirable, he has no definite solution
for this matter, The answer again is
that it is the mental attitudes which
have to be changed. I agree with
him also. That is also one of the
reasons. But he said, of course—
unfortunately he said that and altho-
ugh he said it, I think he was not
politicising it and he could not help
saying—that there are certain sections
of people who have these mental at-
titudes. I think it may be certain
sections. But I can only say that
there is no doubt that it is these
mental attitudes, wherever they may
exist, which are responsible for this
trouble and we have to try through
various means, education and others,
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to see that these stopped or removed
for good. Well-meaning citizens who
feel that this sort of thing should
have been done are willing to get
together and try to do this, they are
not doing it. We are not doing it.
We are talking about it only. When
something terrible happens, we say:
‘Yes, Why not let us all get toge-
ther, discuss this thing and find out
the ways and means of doing it?’. We
ought to do this thing. @We must
know the sensitive areas. There are
certain areag like Aligarh. It has
happened there. But he does not rea-
lise—he has forgotten perhaps—that
Aligarh has been the place where
communal disturbances have occurr-
ed again and again, year after year.
Why? There may be some reasons
for that. Certainly, itt is a place
where disturbances happen and there
are other areas also where they hap-
pen.

AN. HON. MEMBER:
pur.

Jamshed-

SHRI H. M. PATEL: For many
years it happened there and then it
discontinued for a certain period of
time. Jamshedpur, certainly; but
not in the same sense as Aligarh in
the history of communal disturbances.
I entirely agree with the honourable
Member that we must do all that we
can for this. But I have no complete
answer to that nor does he. We must
all put our heads together and find
a solution, 127
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The House then adjourned
for lunch at nineteen
minutes past one of the
clock. w

The House reassembled after lunch
at twenty one minutes past two of the
clock, Mr. Deputy Chau-man in the
Chalr, -
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MR. DEPUTY' CHAIRMAN: Mr.
Bhupesh Gupta i3 not, here. Mr.



Kadershah is not here. Mr. Rama-
nand Yadav.
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C1o | '
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foem § 5 59 3w *T gH-uF TN
fFr, @-oF T07 qEome, T
faest sfa & sy, 10 fae, 707 S
A" 29, 99 UF UF F F W AR |
afet = &1 fad fe g@ 3w & fom
T FT {IAT T AT § a8 TET 2
W | X JF GUAT QT RU AT @
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§ agm 5 oF I TR Faw
F ¥ faafea 9 7 028, 99 & 1@,
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I s ¥ 77 HTAT @Y G
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gady oy & & AT 9@ w9 § WX
wg qafew gfafed ow qafrs
@01 , AT W W@ ¥ qIAEIAS
o >&F T2y FiF gAY B gaw T
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AT | Y FIfGFaRE) 3@ avq FY g T
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Figer< fagay gat Agi 9 f5 |
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g gfmafedr it o= F &6
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§ qer weft aX qarE I fn Ffatead
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TATEY AT ) &Y qBT A WY BT FGT
gfera &Y O &Y ? qF wgi Jmnt |
o Fgr fo & Suffaw o ®
SITSHAT, TGT SITHT ST | I Ffaafaey
A SGN Y ASI | T I el
f& e Far Y e fqREY #
qa¥ Y qOqT, [EAAET B qqQ 79
uTRiEr, Gy gt gfaafadt Y wm
SEEE T 7T HT AT AR § | ¥ wAY
ot Fga & FF e T | R ?
ifF aar Tefrfrefer fafady adf

'

l 2 5 O ll*hﬁf"*
sﬂmmfu mmﬁﬁml
H TAWR TEE : HY  HqIA

gefafrgam & ameaw & Sar af ¥
& ? gr gfrafady a7 @ & dw
T GHAT 4T | Al LT, AR FHA @
1 foam & fag gar & Sy s@mEr
TYT | A AT GIFI FT G99 JST T
¥\ 30 ast T TaT AT W9 FEA |
T, 3 41 48Y 7 WY Fga § A7 faT
¥ FV wEAn, wW ww dw fm w o
s, g9 far & g s
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st Feafy
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e I A Afasy § famr arEa-
wigeT & g o F o 9 &6 7

U IW A § B |y o5 o3@
am & fag qax & f5 @ 2w A &Y
YIVIaT §ead §, Mo THo TWo,
ST, STHITS TEATHT AT W #7157 oY

T a@ W arfa® geamt ¥ wiwer

90 §, SR W &9 FW |

T g 9 & 5w oo
W grweIfas <O &1 OF & fag
TG W § g SMIG, I GEHR § Y,
JE gk s v feufaw w8 P
ST 9o ag & 5 v A g9 A #v
qI¥ETET 39 fF e @ &9 gral ¥
wgt FEy oY & g wr uW wr w3 ¢
FAT ATT T T FT FTEATG 391 5 59 W
¥ grwfas g0 7 O & fd o
Wyrw g gfaw #1 fawin £33 ? oY |
s e amEw @ w
nreETEd 39 fF 59 3w F S ATy
i § gt mfes § sifes gfee fawm |
7 free v AR efafEm & 39
Mgal 9T, FGE | aEafE F
T AT ST & fava W w0 & ford
frgaa 7% °?

SHRI H. M. PATEL: Sir, this is &
subject which, as one hon'ble Mem-
ber said, is 3 heckneyed subject. That
wag his word. I would not have used
the word “hackneyed.”. But I would
have said that unfortunately com-
munal riots continue to happen
in this country. They have never
stopped happening. This is one of
the tragedies of our country.
I am afraid the hon'ble « Member
who spoke had his own idea
of the history of communal riots and
occurrences. He seemed to think that
great many more communal distur-
bances have occurrei during these
two years than had ever occurred
before. This, I think, is not histori-
cally correct. But leaving that aside,
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his point was whether the Aligarh
University will be allowed the free-
dom that it needs andg will not be
close down under Government
orders or closed down onlywith the
-eoncurrence of the Aligarh University.
It has always been so. Even on this
occasion the district authorities felt
that it would not be wise to reopen
-the University on the 2nd of July.
The Vice-Chancellor of the Aligarh
University said that he had already
informed the students and, therefore,
they would start coming, This was
also mentioned to me by the Aligarh
University Vice-Chancellor. I told
him that it would be wiser o do it in
phases. But it is for him to decide.
We would have no objection if he tells
us what he is going to do so that we
could make adequate security arran-
gements. I am glad that he did ac-
cept the advice of doing it in phases
and that is how it is happening. So

I do not think there ig any difficulty

in that.

Secondly, he asked whether we are
prepared to come down strongly on
ecommunal organisations. (Certainly.
I think there can be no dquestion
about it. But it must be defined as to
what is a communal organisation. A
communal organisation is one which
does not believe in secularism and
which is intent on creating trouble,
otherwise any organisation can func-

" tion freely so long as it does not cre-

ate disturbances.

Then he demanded firm action.
Whenever anything like a commumnal
riot takes place. T have no hesitation
in assuring him that firm action will
be taken. Firm action has been taken
in the past and we will see to it that
whenever there is even a suspicion of
any disturbance taking place we
shall take all possible precautionary
measures.

Then he asked whether the minori-
ties will be given scope for employ-
ment in police and administration.
Certainly they will be . In fact. there
‘has been no restriction whatsoever.

urgent public importance <

After the first troubles in U.P., after
the Aligarh incident, where this parti-~
cular point was raised great empha-
sis was laid on it. Then the Gov.
ernment gave specific instructiong that
every effort should be made to re~
cruit as many Muslims ag possible in
the police force. But very few came

forward.
SHRI GHOUSE MOHIUDDIN
SHEIKH (Andhra Pradesh). What

is the percentage of Muslims in U.P.?

SHRI H. M. PATEL: I am talk-
ing about U.P. This is what we are
trying to do. The point was whe-
ther we shall give hereafter, I am
not talking about the past. It is
about the future only that one can
give an answer. There is no restric~
tion at all. There was recently a re-
cruitment, by examination, of Sub-
Inspectors, There were 6,000 appli-
cants for it. From the Muslims there
were legg than 600 application and of
the successful ones there were only
42. Now, this was by a proper Public
Service Commission, It is not a ques-
tion of restriction of any kind being
imposed. So far as the administrative
services are concerned, it is open that
these are all competetive examinations
open t> everybody. For some reason
or other it is a fact that Muslims do
not come forward in as large num-
bers as they could perhaps come.

SHRI GHOUSE MOHIUDDIN
SHEIKH: This is not correct. .

st TR a1eT : oA, ¢ T
T & ) o g AW T qEAEH ¥
FeF A0 ¥ fag A R &,
fradt snfael & =% A5 & fag ar-
art fa § A1 Sl F A A
AFQ ¥ far - e &1 o=
TAIT A AT ST FR EH T aOr Ars-
foat & fag @/ a&f o & ?

SHRI GHOUSE  MOHIUDDIN
SHEIKH: There is a clear discrimi-

nation so far as Muslims are con-
cerned.

CAN o . o
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SHRI H. M. PATEL:: I am no
saying anyhing which is no based on
statistics, If they do not come, we
can't help it. Otherwise, wherever
they do, they are taken. After
all, there has never been any
restriction on them, The only ‘thing
is, there ig no reservation as there is
for the Scheduled Castes, Scheduled
Tribes and so on. (Interruptions) If
you have to speak you may speak and
then I will reply to the questions you
may put Now I am replying to his
questions and let hims be satisfied.

I think the hon, Member wanted
to know whether to stop communal
disturbances we will organise special
cells.

SHRI RAMANAND YADAV: Not
special cells but a special police force
to contro]l communal riots.

SHRI H. M. PATEL: We cannot
have a special police force al} over
. the country, but we certainly can and
will and we have already issued ins-
tructions tlat in all sensitive areas in
every State the State Government
should organise special police cells
to see that in these areas informa-
tion can come quickly and sfeps are
taken promptly in order to stop them,
I think these were the Questions.

SHRI BHUPESH GUPTA (West
Bengal): Sir, this is, I think, for
the third time or so that we are dis-
cussing this problem and it is good
that we are discussing, by way of a
Calling Atiention, this great problem
which is menacing not only secularism
and democracy in the country but
the country’y unity is well. This
Calling Attention relates to the com-
munal incidents that have taken place
in Aligarh, Jamshedpur and some
other places, I think we should be-
gin by recalling some qf the official
statistics. According to the computa-
tion or compilation of the informa-
tion by the Home Ministry, almost
200 communal incidents—ag they call
them—took place in the year 1978, up
to November. And if you take those
incidents that had taken place bet-
ween November and the year-end, the
total flgure would be more -than 200,
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So we can safely say that in 1978, the
second year, rougha.y, of the Janata
rule, more than 200 communal inci-
dents—both major and minor—had
taken place in the country. And dur-
ing this year, according to the infor-
mation supplied on May 5 in this
House, in January, 12 communal inci-
dents had taken place resulting in the

loss of 4 lives and 100 jn-
3p.M. jured; in February, the cor-

responding figures were 14
and 41; in March, the number of in-
cidents is 23, the number of the per-
sons killed is 2 and the number of
the injured is 79. That is the first
guarter of this yesr, According fo
the under-statement by the Home
Ministry, 49 communal incidents had
taken place, 8 had lost their lives
and 220 people had been injured. This,.
of course, is a gross under-statement
of the situation. But, nevertheless, I
think I should pring it to the notice
of the House, And, Sir, according to-
them i.e., the Home Ministry, the
communial incidents during the first
quarter of this year had taken place
in towns with a- population of a lakh
and above, These cities and towns
are Hyderabad, Mysore, Bhopal, Jabal-
pore, Ratlam, Nanded, Kanpur and
Delhi. And since then, more com-
munal incidents have taken place in
the second half of this year. As you
konw, among those are the recurrence
of incidents in Aligarh. Communai
incidents have taken place even in
West Bengal in Nadia district and also
in Jamshedpur developments had
taken place an certzin incidents had
taken place in other parts of the
country also. So we are in the midst
of wunceasing, continuing communal
incidents as they call it—some, they
say, major; others, they say, minor.
But the Jamshedpur and Aligarh riots
are rated as major incidents,

Now why these taking place? We
are told that they had taken place ear-
lier also. Yes, they had taken place
earlier. In fact, I have got all the
figures for the last 10 or 12 years,
Several incidents had taken place im
the last decade. And there was a
time when the number of incidents

-—
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‘was even higher than 200 a year. This
has also happened, But one new thing
now is that these incidents are tak-
ing place against the background of a
politica] situation when the communal
forces are receiving direct encourage-
ment from the seats of political power.
This was never there to this extent
before. Even before, certain com-
munal elements undoubtedly had in-
filirated into various services and
walks of life and even in the Gov-
ernment, Buf, by and large, they are
communa] forces, certified communal
forces, ag we know them. I think my
friend......

DR. BHAI MAHAVIR: I know
what you are going to say. We know
how secular you are, We know what
you know about it.

SHRI BHUPESH GUPTA: ... the
Jana Sangh friend, will not mind it.
They were not in power. Now during
the last two years they have not only
been in power but also they have
been controlling almost three State
Governments,

DR. BHAI MAHAVIR: Dada, if
you would permit me, we also know
that your people have been instru-
mental in siding with people who
ereated the Ahmedabad riots. You
yourself went there. I remember the
incidents brought publicity to you
also, So all these things are mutually
understood.

SHRI BHUPESH GUPTA: That 1
had created the communal incidents,
I had instigated the communal inci-
dents, even a mad man will not say.
If I go to Ranchi an seek asylum there,
nobody wil]l say that.

DR. BHAI MAHAVIR: You sat in
the car of a goonda, who was a known
communal trouble-maker. I have got
with me the press cuttings.

SHRI BHUPESH GUPTA: Very
good, Your memory is good, at least.
Very good. You are a doctor.

DR. BHAI MAHAVIR: So you con-
cede this point.
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SHRI B. V., ABDULLA KOYA
(Kerala): According to them, that
goonda would be a Muslim.

AN

SHRI BHUPESH GUPTA: Now I
am coming to the rea] goonda. Sir,
I did sit in a car which belonged to-
somebody and then he was arrested
in some case, That was a car brought
by some loca] MLA. Well I may sit
in a taxi, I may sit somewhere and I
may go in a train, if he leaves his
people there, I cannot be blamed for
it. That has been debated and thrash-
ed out in this House.

But what is happening now? The
RSS-Jana Sangh leaders are sitting in
the seat of power in the Governments,
the Central Government and the State-
Governments and in the key positions
in the administration, That had never
happened before. I am not saying that
Dr. Bhai Mahavir is sitting there but
there are others. This is a new deve-
lopment, Sir, the power structure of
the country has passed largely into-
the hands of the communal forces so
much so that a Member from this
House, belonging to the Janata Party,
Shri Ladli Mohan Nigam, Vice-Presi-
dent of the Madhya Pradesh Unit of
the Janata Party was saying that they
had to choose between Gandhi and
Gouse. Never before such g proposal
was made. \ N

il

And in fact there is something in it.
They are sitting in the seats of power,
And this is one thing, Sir, which has
precipitated the crisis and that crisis
has developed within the Janata ruling
conglomerate. A voice has been rais-
ed today very powerfully and strong-
1y within the Janata Party itself, apart
from what has been said a number of
times in this House. Many of the
Janata Party MLAs, MPs and Minis-
ters have been expressing their con-
cern about the Janata power being
grabbed by the RSS-Jana Sangh ele-
ments. Everyday we read it in the
newspapers, It is said in conventions,
it ig said in meetings, it is said in
public statements and ‘it is said im - -
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articles coming from the people who
belong to their party.

We now see a mass exodus, mem-
bers leaving the Janata Party. As I
.am speaking here, Sir, I am conscious
that I am addressing towards a
minority Government, a minority Go-
vernment whose number has come
down to even 250 or may be less
in the House of 539 effective. Such
is the Government I am talking to.
In fact, this Government should have
now gone out. But they are sticking
on. Let the Constitution and politics
take their own course. But I am talk-
ing to a minority Government in
existence which has lost heavily and
is tottering. Most of them are not
here, This is the situation. Why has
it happened? Sir, it has happened be-
cause of so many reasons. They are
the failure of policies, betrayal of the
people and betrayal of their own
election pledges some of them offered
during the time of the election. And
one major factor which has played a
very important role is that the Jana
Sangh and the RSS men are in the
seats of political power in the state's
structure. .

‘Sir, when these forces came into
existence and formed the Government,
we came to the conclusion and made-
it known that incompatible forces
have come together and they could not
reconcile. Thig js what we said in this
House and in our written documents,
and what we said has been proved
correct not because we were very per-
fect but because we knew that those
who come with democratic and secu-
lar background could never reconcile
with those who had come from com-
munal and anti-secular background.
Those who have been reared up in
the tradition of Jawaharlal Nehru and
Gandhi could never ultimately re-
concile and live together under the
same blanket with those who have
been nurtured in the tradition of
‘Hedegwar, Nathu Ram Godse and
‘Golwalkar. We knew them. That is
why we said it, This is what is hap-
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pening. This break-up and the col-
lapse of the Janata regime, the Janata
rule, here is to be viewed against the
background of the situation, one fea-
ture of which is the diabolica] com-
munal aspect. It is g matter of satis-
faction for us thar all the people, the
secular forces, rising all over the coun-
try, the working class people coming
together, have created such an im-
pact on the seats ¢f power, in the cor-
ridors of power, that this regime is
collapsing under the impact of the
mighty upsurge of the secular ag well
as all those forces and the revolt
against communalism. This is what
I say. This is why this development
has to be viewed against this back-
ground, After thet, if you say, there
is no such serious situation, well, what
can I say? My iriend, Mr. H. M.
Patel, will not understand this and in
that way not prepared at the moment.
The fall of this discredited Govern-
ment under the weight of its own
seat, compounded by the encourage-
ment and abetment to the communal
forces, bears testimbony to the fact
that here was a Government un-
worthy of being entrusted with the
responsibility, and nemesis has come
in the 2-1]|2 years that they have been
in power, Coa Co

Ag far ag riots are concerned, well,
these are there. They have been en-
couraged. This, I say is the fear. As
soon as the Janata Party came to
power, Balasaheb Deoras undertook a
countrywide tour in which he twisted
his ideas and secondly, he was re-
ceived by Jamat-e-Islam. It seemed
there was developing or there deve-
loped some working relation between
the two. Here I give you one or
two examples. In one of the writ-
ings, Dawat, a paper of Jamat-e-Islam,
gave a certificate to RSS Chief Gol-
walkar that in the evening of his life
he was having second thought in re-
gard to his attitudz towards Muslims
and towards the Muslim Personal Law.
That was Jamat-e-Islam speaking, not
me. At the same time we find that
even in meany other places Jamat-e-
Islam welcoming them. Dawat, an
organ of the Jamat-e-Islam of



November 1, 1977 had published
a report about an indoor meeting
of the Hindus and Muslims or-
ganised by the Jamat-e-Islam and
addressed by the RSS leader. The
paper did not name the leader
nor the place where the meet-
ing took place, but it gave extensive
quotations from what is called the
frank speech of the RSS leader. There
was an RSS camp in Delhi jn June
18, 1979 where the RSS General Secre-
tary, Mr. Rajinder Singh, charged the
Muslims and Christians for having
extra-territorial loyalty. Then you
find Balasaheb Deoras, Chief of the
RSS, has claimed during the Janata
rule very soon the RSS volunteers’
strength would jump up to 50 lakhs—
5 millions—The RSS volunteers get
training not only in the use of lathis
but also, we are teld, in bomb’ throw-
ing, dummy bombing and so on. Only
last year you saw that 15,000 young
children, boys and girls, were col-
lected in a camp in Delhi and they
started their march with toy rifles,
lathis and arms. You do not see
young boys and girls marching with-
toy rifles for serving the cause of
peace. We are not a military nation.
This was the sample of the kind of
training they are giving,

I have come across a statement by
Rajendra Singh, General Secretary of
the RSS, in which he said that during
the last one and half years the mem-
bership of the RSS has grown by 30
per cent. In fact it is much more
than that. And he was proud of it. He
said that even in KXerala where he
did not have more than 95 ‘shakhas’
last year, they have now 1,300 ‘shak-

has’, Everybody knows that all over
the country the RSS ‘shakas’ are
growing apace. More ‘shakhas’ are

cropping up in cities and towns and
even in some villages and they are
proud of it. S!multaneously the
slogan of ‘Hindu Rashtra’ has been
raised. Previously, many years ago,
we heard the slogan ‘Indianisation’
from Mr. Advani, Mr. Vajyapee and
the RSS camps. Now they do not
say ‘Indianisation of Muslims’. Now
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it is ‘Hinduisation’ and ‘Hindu Rash-
tra’, Propaganda literatures are com-
ing out. I can give you many ins-
tances as to how this propaganda is
going on. Do they not poison the
minds of the people? Do they not
spread communal hatred? Do they
not orientate people towards com-
munal outloock. Do they not encour-
age forces of disruption and lead to
communal hatred? This is what is
happening. Why? Because they want
to capture political power. Even
now, Mr. Morarji Desai, the Prime
Minister of the country depends on the

.RSS and Jan Sangh to remain in

power. And for this he is paying a
price, I believe. It is a matter of
concern for everybody when the
Prime Minister of a secular State
with its secular traditions, has to de-
pend on RSS and Jan Sangh, having
lost allthe support among the secular
forces. I would like to know how
many supporters the Prime Minister
of India has today, as I speak, among
the Lok Sabha Members minus the
RSS and Jgn Sangh. would like to
have a count of heads. We will find
that he has very few people with him
who are not either Jan Sangh or
RSS. Their number is smal}, Yes,
this is the reality It is understand-
able. But it is shocking and dan-
gerous because the RSS and Jan
Sangh elements constituted 90 Mem-
bers out of 302 members of the Janata
Party in the Lok Sabha. With fifteen
gone and many others are also leav--
ing, their ninety stil] is there. This
is the situation. Would that situation
not encourage communal forces? RSS
and Jan Sangh are realistic people,
They do not believe that in one jump
or in one shot they can capture poli-
tical power. They know that this
takes time to have a decisive control
of the State. They work out their
strategy towards this end. They have
been doing it during the last two
years. In the first place they see
to it that their number in the
Assemblies and the Parliament
increases. They have purpose in
view. And they have an organisation

for that. And they have build up that
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organisation. Today they ‘have
created g situation when the
Prime Minister doeg not dare utter a
word against the RSS in public, or
even in private. 1 have not heard
Mr. Morariji Desaj saying a word
against thes RSS nor have I heard the
Home Minister uttering a word against
the RSS by name and yet, Sir, he had
the gumption in this House to come
and tell yesterday that the CPI had
instigated the policemen. But he
would never say that the RSS has ins-
tigated the Jameshedpur riots despite
the fact that Mr. Dina Nath Pandey
was leading the riots, an MLA bhe-
longing to the Jana Sangh and the
RSS. No; he will not say that. They
have been kept silent by their moral
servitude and surrender to the com-
muna] forces which this Government
has done. That is all that I can zay.
And that is the crisis now. Now, Sir,
what happened in Jameshedpur? It is
our concern. Therefore, today, I have
no hesitation in saying that we must
face squarely and boldly the threat
that is coming from them. I appre-
ciate the Janata members, the secular-
minded people, Well, I may di-agree
with them on many matters of inter-
nal and external politics. But I do
agree with them when they come out
against the RSS and the Jana Sangh
. and express their concern in defence
of secularism at least. Sir, how can
I not? After all, we are Indians and
we are secular, divided among various
political parties, persuasions and affi-
liations. But secularism is the funda-
menta] basis of our national unity and
national existence, well, not to talk
of nationa} pride and honour, If it is
threatened and menaced and if some
people come up against it, naturally,
we look upon them with hope and ad-
miration despite our other difference:
with them ...(Time bell rings). Now
in Jamshedpur, in the Mango area or
whatever you may call it, the police
was inactive and when the riots took
place, when the incidents ook place,

the police did not prevent the crowd .

from gathering. Even during the
period of the curfew, all sorts of
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things, looting, arson and murder,
were going on and they did not take
any action. The military police was
there. Remember, Sir, I brought to
the notice of this House even before
a pamphlet in Hindj issued by an or-
ganisation connected with the RSS
in which it was proclaimed that in
the event of attacks from the Muslims
or the members of the minority com-
munity, the police forces, the military
police in particular, would take the
side of the communalists and the
RSS. That was said,

DR. BHAI MAHAVIR: What ig that
organisation connected with the RSS?
SHRI BHUPESH GUPTA: Anyway,
you find it out. They should find out.

228

DR. BHAI MAFKAVIR: You have

mentioned it and so, you tell us. ~

SHRI BHUPESH GUPTA: The RSS
Minister, Shri Shankar Prasad, was
seen organising these things and he
prevented the army from being call-
ed out in time, It has come up in the
Bihar Assembly and now I find he is
already in the prezent Ministry well,
the reconstituted Ministry, after the
change of leadership there, Sir, it is
here that the Mus'ims were affected,
the members of the minority com-
munity. Forty thousand members.
belonging to the minority community
were in the camps. Not that there
were no Hindus in the relief camps.
Some Hindus have also suffered, But
do you know what they are doing?
They are blaming others. You will

be surprise....(Interruptions). The
Home Minister is sleeping. Mr.
Minister you sleep when the rioty

take place. Here Sir, the Jamait was'
telling that the Communists were pos-
ing a threat to their religion.

DR, BHAI MAHAVIR: How can
the communists do anything wrong?

SHRI BHUPESH GUPTA: At least
not in this. At least not this. You
know, the Jamait was telling this and
they are in collusion with others. As
you know, they are against their own
community, When Mr. Bhutto was

I
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hanged, the entire Muslim community
in the country was indignant and they
protested against it. But the Jamait
supported the hanging of Mr. Bhutto
and supported the military regime in
Pakistan. They still support Zia-ul-
Haq’s regime and thereby they even
go against the Muslim sentiments, the
sentiments of the minority community
But the RSS now...

DR. BHAI MAHAVIR: Whom do
you support? Mr. Bhutto?

SHRI BHUPESH GUPTA:. I did
not support Mr. Bhutto’s policy. Never
did I support it,

DR. BHAI MAHAVIR: Why do you
mention Pakistani affairs?

SHRI BHUPESH GUPTA: I do not
support Mr. Zia-ul-Haq or the farce
of a trial that took place. I did
not support that action. Mr. Bhutto
had persecuted the progressives and
did many other things. How can we
support?

DR. BHAI MAHAVIR: They should
have nationalists like thpse in the
Communist Party.

SHRI BHUPESH GUPTA: My friend
interrupts me (Interruptions). I
like him very much.

MR. DEPUTY CHATRMAN.: Please
finish. .

SHRI BHUPESH GUPTA: Sir the
RSS was holding its regional con-
ference in Jamshedpur before the
riots and in that conference many
things were said. The conference was
held in the Co-operative College of
Jamshedpur and permission was given
to hold the conference by the Vice-
Chancellor of the University despite
the opposition from the teachers and
the students and even from the Prin-
eipal of the College and, Sir, the
Vice-Chancellor of the Ranchi TUni-
versity is an RSS man. Well, Sir,
now you can forget all these things.
Finally, Sir...

DR. BHAI MAHAVIR: Hasg he been

appointed just now?
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SHRI BHUPESH GUPTA: It is all
right.

DR. BHAI MAHAVIR: Whén was
this Vice-Chancellor appointed?

SHRI BHUPESH GUPTA: Finally,
Sir, the great Balasaheb Deoras, the
adviser to the Prime Minister of the
country in the corridors of power
here, the minitor of the Janata power,
the real monitor, the high priest, the
inspirer, the organisational prop and
the main stay of the Janata power
headed by Mr. Morarji Desai, had
addressed a rally at Jamshedpur and
there he said that while the Muslim
countrieg do not allow anywhere any
temples or mandirs to be built, we
allow everywhere mosques to be
built, Is it fo be said in this manner?
Sir, these are the utterances. I can
give many instances. And then, Sir,
my friend, Shri Tyagi, hag brought
the Freedom of Religion Bill. Again a
great provocation to the memberg of
the minority communities, not only
Muslims, but also Christians and
others. Up till now the Government
has not the courage to say that it is
against that Bill. Even when they are
falling, even when they have fallen,
people sometimes, when they are
about to die, tell the truth for pleas-
ing God.

DR. BHAI MAHAVIR: They listen
to the prophets in any case,

SHRI BHUPESH GUPTA: Well, at
least one pagan will not listen to the
prophet like me and that is Dr. Bhai
Mahavir undoubtedly.

DR. BHAI MAHAVIR: We have a
closer understanding and we do not
have to listen to each other. (Inter-
ruptions) . :

SHRI BHUPESH GUPTA: Sir, I
would consider it a rare achievement
on my part if this wonderful hand-
some man, energetic man, can be
rescued, if I can rescue him, from the
clutches of Balasaheb  Deoras. I
would consider it to be a rare privi-
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lege and a matter of happiness. But

you will never meet that honour and
privilege.

DR. BHAI MAHAVIR: Let us come
to an understanding. Either you take
me out of the cluiches of Balasaheb
Deorag or I will take you out ef the
clutches of Stalin,

- B )

SHRI BHUPESH GUPTA: Stalin?
Stalin is dead.

DR. BHAI MAHAVIR: But you will
never come out of that. (Interrup-
tions) . ;

SHRI BHUPESH GUPTA: Anyway,
you try that and I won't object to that,
Can you dare to take me out of the
clutches of what you call communism
by indulging in and encouraging dual
membership? You can't just do that.
So, Sir, I say this is what has hap-
pened. Now, I have cited enough
facts. enough facts I have given. In
Nadia riots have taken place re-
cently. You will be surprised to know
that we are members of the Com-
mittee; my friend, Shri H. M. Patel is
a member of the Jagjivan Ram Com-
mittee on harmony; and I am also a
membed. He has mentioned about it in
his speech. At the Committee meeting
on the list of last month, well, many
Chief Ministers did not come. Of
course, I did not like the Chief Mi-
nister not coming. When the Com-
mittee was formed, it was decided that
it was on the personal basis that the
Chief Ministers should be there and
not by proxy. But what happened?
The Chief Ministers, most of them, are
not taking any interest. There was
one from the ruling party. Mr. Chan-
dra Shekhar was from the ruling
party. Mr. Chavan, Mr, Stephen and 1
were from the opposition. Others were
Ministers, some Chiet Ministers and
the Vice-Chancellor of Aligarh  Uni-
versity. Many Chief Ministers did not
come. Mr. Jyoti Basu did not come,
Along with others, many other Chief
Ministers were also absent. Another
Minister came from West Bengal. We
travelled together from Calcutta. That
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Minister gave g very happy account
of the situation in West Bengal. Only
1 protested against it. Sir, almost si-
multaneously the riots were taking
place in Nadia. The Minister from
West Bengal who came to the Com-
mittee told tho m:eting of the Com-
mijttee on Harmony that he had
been in consultation with the Chief
Minister before coming and that the
situation in West Bengal was good on .
the whole. He gaid that there was no
communal tension, He said that West
Benga] wag free from communal ten-
sion. Well, when we were travelling -
next morning by plane, we were both .
reading the incidents that had taken
place, I say this thing by way of
giving an  illustration. Sometimes,
even the secular forces and the left
forces are complacent about these
things. I will just give a few sugges-
tions. )

[The Vice-Chairman, (Shri Arvind ;
Ganesh EKulkarni) in the Chair] )

I do not want io say much, It is well "
known that the Vice-Chancellor of the
Aligarh Muslim University was fore-
ed to close down the university on the ;
orders of the 'District Magistrate.~
(Time Bell Rings). You have come and
started ringing the bell in such a
manner.

THE VICE-CHAIRMAN (SHRI AR--
VIND GANESH KULKARNI); You
have already taken half an hour. Mr.
Deputy Chairman told me, Four or-
five speakers are interested in speak-
ing. ’

SHRI BHUPESH GUPTA: 1 will*
suggest that tke recommendation of
the Minorities Commission should be
made public. I am finishing _after
giving the suggestions. That report
should be made public. We were told,

at a meeting on the 17th December
last year, by the Chairman of the Mi-,
norities Commission that there was an
interim report which the Government
not only did not publish and also did
not implement. Therefore, we would
like to have the report and to imple-

ment it after consultation with all the
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concerned forces, Sir, we are a little
disturbed to learn that the R.S.S. is
objecting even to the existence of the
Minorities Commission, This is a dis-
turbing factor. Sir, such commissions
are needed—not nar -sake commis-
sions, but real commissions, I have to
give one or two suggestions only. 1
will give all the suggestions to the
Jagjivan Ram Committee or Com-
muna] Harmony. My suggestion that
the political parties or other Mem-
bers should bring their gugpestions in
writing and place them belure the
committee to be accepted. Here I
mention another thing, A question was
asked about the representation of the
minorities in the police forces. I was
a little surprised when the Home Mi-
nister evaded the answer. This ques-
tion was raised at the meeting of the
opposition leaders and the Chief Mi-
nisters with the Prime Minister. It
was held on the 17th of December
last year, There this question came
up and Mr. Morarji Desai himself gaid
that the minority communities were
not having their representation in the
police forces and the PAC, In fact, it
led to heated exchanges with the
Chief . Ministers of Orissa and Bihar.
Now he says that he does not know
anything. He was present there. It was
pointed out that not even six per cent
belonged to the minority communities
in the Provincial Armed Constabulary.
Sir, in many places, in the police force
and other forces, it is so,

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): Please
conclude now.

SHRI BHUPESH GUPTA: I am
finishing now. Members of the mino-
" rity community should be appro-
priately represented in the State and
Central Government forces. That was
the suggestion made, It has not been
implemented. There should be proper
and adequate representation of all
communities in the police force. That
is not being done. Sir, there were pro-
posals for organising in a better way
the Intelligence Services with a defi-
nite training gnd orientation for
fighting the communal forces. That is
not done. In fact, now-a-days, in the
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Government literature nothing it said
against the RSS, We get plenty of
literature and nothing is said against
the RSS or the communal forces by
name. Nothing at all. It is g strange
situation. Well, all the Commissions
that have taken place had mentioned
them by name, But now they do not
do so. (Time bell rings). Sir, now
that you are ringing the bell, finally,
as I sit down, all I say is, we are
looking forward to, perhaps, I hope,
better times, The RSS and the Jana
Sangh have been in seats of power.
There must be a positive strike there.
And unless these seats of power in
the administration and educational
institutions and the official news media
like the AIR, TV, etc. are purged of
these RSS and communal forces, you
can never even put up a pretence of
fight against the communal forees, and
they will continue to be strengthened.
The RSS forces have taken the Janata
power as their power. Just as the
landlords have taken the Janata power
as their power to go against the Hari.
jans, similarly, the communa] forces,
whether they are the RSS or others,
have taken the Janata power as their
Power and they are holding the coun-
try to ransom. Sir, I do hope thisg ig
the beginning of the end of the chap-
ter, and we do look forward that these
forces in seats of power and strategic
positions will be taken care of and
expelled from all the positions they
hold. Otherwise, this country’s demo-
cracy, secularism and national inte-
grity will be in the gravest jeopardy,
and those who are fighting them—no
matter to which political party they
belong to which politica; affiliation
they belong—deserve a word of cheer
and encouragement and we extend
them Tull encouragement and support
in their just, genuine and sincere
struggle against the forces of com-
munalism, national disruption and na-
tional ruin. Thank you.

SHRI H. M. PATEL: Sir, *he hon.
Member spoke for over half an hour,

PRY

SHRI BHUPESH GUPTA: Only half
an hour?
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SHRI H. M. PATEL: I said, over
half an hour. And it was delightful
to listen to him ag it has always been.
But there was really nothing so far
as I am concerned to answer because,
Sir, when he began, I thought he was
going to make a serious speech, a
constructive speech, but it was not to
be. No constructive suggestions came
from him as to what should be done.
He started off by saying that there
were so many communal incidents in
the year 1978, as many in 1979, and
how, over the year, this has been more
or less the same; and sometimes more
and sometimes less, I thought that
thereafter he would proceed to say
something about almost an endemic
problem of this country, and What
should be the way in which we should
tackled it. He is a member of the com-
munal Harmony Committee {o which
he ig going to submit on his own per-
sonal behalf and on his party’s behalf
suggestiong for preventing communal
disturbances from occurring. He
might have put those forward here;
but he haa not done so. All he has
delighted himself in a diatribe
against the R.S.S. and so on. I do not
wish to make this an occasion for
answering him on these issues because
they are not strictly relevant. We
are concerned with the fact that com-
munal disturbances have taken place
and they have reared their head again,
It is g matter of great regret.

PN

- SHRI BHUPESH GUPTA: Why
¢on’t you say something because af-
<or all from the next week I may not
.ven see you here?

SHRI H, M. PATEL: You may not
see me here, But I am sure you will
see me someWhere,

DR. BHAI MAHAVIR: Is your
eyesight failing? .

SHRI H, M. PATEL: I will still be
a Member of Parliament. I believe

sometimes you will be moving outside

Yan, ¢
t
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SHRI BHUPESH GUPTA: I should
love to see you outside the Govern-
ment.

SHRI H. M. PATEL: I am so happy
that I would loves to make you happy.

SHRI BHUPESH GUPTA: There-
fore, Sir, let there be a contract. I
will be seen by you to make you
happy and you shall be ouiside the
Government to make me happy.

SHRI H. M, PATEL: I do not wish
to do anything of the kind. I believe
in letting the events take their own
course, At least let us express senti-
ments which mizht make both of us

happy.

SHRI M. KADERSHAH (Tamil
Nadu): Mr. Vice-Chairman, Sir with
a sense of deep agony and profound
sorrow I rise to speak on this subject
bacause this is nct the first incident on
which we are discussing this matter.
On several earlier occasions also we
have discussed this problem and again
we are discussing it today. I want to
know whether the Government has
taken note of the earlier observations
made by the hon. Members of this
House. I would like to say that if the
Government has not learnt any lesson
from itz past experience and if they
have failed to sea the writing on the
wall, their fate is doomed.

A distressing factor in the history
of communal disturbances is the fai-
lure of police intelligence to warn the
authorities in time so that any trouble
brewing could be nipped in the bud.
So far we have seen that the Govern-
ment takes action only after the in-
cident has taken place, They are not
able to prevent the riots well in ad-
vance. It has beer. stressed repeatedly
that the function of the police is not
only to maintain law and order but
also to be extremely vigilant so that
any signs of the beginning of any
communal trouble can be spotted early
and remedia] action taken, Sir, we had
suggested earlier that police intelli-
gence should be organised as a sepa-
rate force under a police officer of the
rank of a D.I.G. in each State. I would
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like to know what the actual posi-
tion now in this regard is, Organising
a pre-emptive police intelligence force
would be an invaluable step in  the
right direction. I am thankful to the
hon. Members for demanding that
there should be proportional repre-
sentation of the minority community
in the police force and other para-
military forces. We have seen in Ali-
garh, that the Provincial Armed
Constabulary, and in Jamshedpur, that
the Bihar Military Police, joined handg
with the majority community in their
mitack on the minority community. If
there had been proportional repre-
sentation, this would have been avoid-
ed. But the hon, Minister is mislead-
ing the House by saying that Muslims
are not coming forward to take up
these posts. I would like to know whe-
ther the Minister himself had not made
two kinds of statements. On the one
hand, he said that the Muslims ara
not prepared to accept the posts. On
the other hand, he said that the Mus-
lims are not performing well in the
open competition, I would like to
know which of the two statements
made by the hon. Minister is true. I
would like to know whether he is
maintaining any record of the appli-
cations. (Time bell rings). Sir, I have
not even taken two minutes.

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI}:
You have taker seven minutes. You
ask questions, T3 is a Calling Atten-
tion. You have to ask two or three
questions and then conclude.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): How can it
be?

DR. BHAI MAHAVIR: Let him
carry on, Our other friends had car-
ried on giving sermons after sermons,

SHRI M. KADERSHAH: This is a
very sensitive issue.

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARND):
Dr. Bhai Mahavir, when I am in the
Chair, I have to follow the rules I
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do not want to say anything
somebody else will do,

DR. BHAI MAHAVIR: Sir, I am
only saying that as an hon. Member of
the House, let him also enjoy the
same privileges which our friends like
Mr. Yadav, Mr. Bhupesh Gupta and
Mr. Jha have enjoyed,

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI):
I am not expected to allow half an
hour for everybody and I would not
have allowed him if I would have
been here from the beginning.

DR. BHAI MAHAVIR: Is it our
hon. friend’s ill-luck that you happen
to be in the Chair?

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): He is
cooperating with me. We have to do
business in the House,

what

SHRI M. KADERSHAH: I would like .

to refer to the findings made by the
various Commissions which had been
appointed by the Government on cora-

mung] unrest and the measures sug-
gested by them to prevent recurrence,
The fact that incidents continue to
recur perindically shows that there is
no political will and administrative
calibre to implement the recommena-
tions. It is time a fresh look is taken
at these recommendationg and sincere

efforts are made to weed out the-
canker of communalism which oF
and on threatens to eat into the vi-

tals of our society. Since, we had made

our observations earlier, I would like

to be brief and will put straightaway

my questions.

Firstly, will the hon, Minister place
on the Table of the House the total
number of communs! riots from 1977,
up to date, with number of casualties?
I would like to know whether it is a
fact that the attack on the minorities
and the Scheduleq Castes have in-
creased during ike Jast two  years,
Secondly, the causes look apparently
small, But the incidents are fanned
intn flames of bigger proportion by
interested elemenis, mostly political.
Behind these communal riots, there

appears to be a political game. Why is
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not the Home Minister naming that
organisation which is so widely known
to be at the back uf all these troubles?
Why is he shielding the organisation?
Thirdly, there had been an exodus of
a large number of people belonging to
the minority communiiy to the neigh-
bouring Bangladesh after the recent
communal riots in Nadia district of
West Bengal. Actually, how many of
them have returned and what rehabi-
litative measures were taken by the
Government for the displaced persons?
Aligarh which is a centre of learning
and education has been burning with
communal frenzy and riots for about
a year now and the Government has
failed to control the situation. Why
had not the local administration taken
preventive and positive measures? Ali-
garh has a master plan to control
communal riots, What preventive mea-
sures were taken gnd who is respon-
sible for not sealing the vulnerable
points before the flare-up? For ex-
ample, what steps have been taken at
Madargate, Upperkot and Shamsad
Market, which are said to be the ori-
ginating places of these trouble, to
prevent bad characiers or trouble
shooters? If repeated communal riots
are any index of the deteriorating law
and order situation or the administra-
tive incompetence, wby should not the
Home Minister resign? Aligarh is
often rocked by communal riots. If
-you are not able to govern one city
in the country, what right and what
capacity you can have to govern the
whole country? who is responsible for
all these riots? Is it the Home Minis-
ter or is it the Officers? If it is the
Home Minister, 't is his duty to re-
sign. If it is the responsibility of the
officers, why have they not -been
sacked? Do you think mere transfers
will bring in the desired results? Is it
not a fact that the inrreasing number
of communal riots are clear writings
on the wall that secularism hag been
torn to pieces? Why are the Home
Minister and the Prime Minister not
camping at the troubled areag like
Aligarh to restore confidence among
the people? What steps have been
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taken to win confidence of the mino-
rity community? They feel that they
are living with a sense of insecurity..
Why have peace committees not been.
fully vitalised and pushed into action
for creating normalcy? Why have arm
licences not been freezed? It is said.
that a number of people carry un-~
licensed arms. Why have these un-
licensed armg not been seized by the
Government? It is also reported that
bombs were hurled in places like New
Markt in Ranchi gnd in Jamshedpur,
Some of the bombs are reported to
have the mark of the Army. How do
the people get these bombs?

Finally, Sir, will the Home Minister:
take this House into confidence and
report if there is no hand of any
foreign agency like the CIA, behind
these riots?

SHRI H. M. PATZEL: Sir, I can assure
the hon. Member that there is no
foreign agency bechind these riots, I
can also tell him that every effort is
being made to contain these riots.
The hon. Member should have known
from what has been said already, so
often, that communal disturbances:
have been occurritg ever since in-
dependence.

SHRI M. KADERSHAH: But now it
has increased,

SHRI H. M. PATEL: Please listen
to me. I did not interrupt you when
you spoke. Yon wanted answers and
I am giving the answers, Thereafter
there can be ancther debate if you
like. The communa] riots have gone
on occurring. Mr Bhupesh Gupta
gave statistics of several years. It is
a serious problem, it is an endemic
problem of our ccuntry, No Govern-
ment has, unfortunately, yet suc-
ceeded in overcoming it. It should be
the duty of all of us to try and put
our heads together to find answers and
not merely go on saying why this is
not done and why that is not done. Wa
should see what steps we have taken
and the steps that we have been
taken have been narrated by me, they
are there in the gtatement. In fact,
I gave figures, I did quote figures to

P
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you and I will mention them again a
little later.

So far asg Aligarh is concerned, un-
fortunately it is very true that it i3
the one city in which there have
been communal disturbances which
have occurred, probably, more often
than in any other city, It is true and,
therefore, every effcrt is being made
to try and ncrmalise the situation
there. The Chief Minister of TUttar
Pradesh has been there. He has tried
his utmost to see that peace com-
mittees are set up, mohalla commit-
teeg are set up of the two communi-
ties, in order {o see that disturbances
do not take place. In fact, normalcy
is returning. It is not as if there has
been continuous trouble in  Aligarh
After the trouble ihat took place last
year there has been quite g longish
period when there has been no dis-
turbance, no trouble at all. Then thera
came this question with reference to
the Aligarhy Muslim University Bill
Protests were put up here and some
incident occurred at Dadri railway
station which once again led to certain
disturbances., That was not so much a
communal disturbance as actually a
trouble, it is said, between the police
and the returning students. You men-
tioned about Samshad Market ete, I
may tell you that Aligarh, though it
has a large Univeisity and a  large

number of students. unfortunately has |

no campus. A main street goes right
through it which makes it difficult
completely to keep out the so-called
outsiders from it. In fact, in regard
to the hostels the Vice-Chancellor
himself admitted that unauthorised
persons had been living in those hos-
telg and therefore, when trouble arose
they were not quite certain which gro-
ups started the trouble, whether the
unauthorised persons who had some-
how gone into these had done it or not
And, therefore, amcng the steps that
he has {aken now is to be very strict
in the matter of those who are to re-
side in the hostels and to take firm
steps in regard to that.

The hon. Member bag also men-

&
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tioned that I said  that the Muslim
were not offering themselves for re-

crujtment in the army and the police
and so on. When I said that, I was

only stating what had been the very
recent experience in Uttar Pradesh. I
shall be very happy if they will
come along-and we are actually mak--
ing efforts now to point out to them
that they will be welcome to join
these. But they have to fufil the
normal requirements—both of educa-
tion and other standards. For cons-
table, tower standards are there; for
Sub-Inspectors etc. the qualificatins
required are perhaps slightly higher,

But I never said that the psition was
exactly the same every where, In
some States the position of Muslims re-

presentation in these services is.
higher. But it is nowwhere as satis-
factory as it should be.

He also said that there wae an exo-
odus of minority cormunities to
Bangladesh. Thare was certainly an
exodus and I read out the figures, as
given Oy the State Government. I
said that the figures were that some-
where around 7000 persons belonging -
to the minority communities had
crossed over to Bangladesh ands.
subsequently till the 3rd of July 6,
1977 of the Indian nationals of the:
minority communities had returned,
and steps are being taken to rehabili-
tate them. You will see that a bulk of
them have returned. He may be
having in mind the larger figures
which have been put forward
by Bangladesh. It has not been pos-
gible to reconcile the two. Certainly -
if the Indian nationals go into Bangla-
desh, I can assure you that when the:
conditions return to normal, they
would be anxious to come back to-
thig country and there will be no
hindrance, no difficulty, no obstacles-
placed in their way.

PROF. SOURENDRA BHATTA-
CHARJEE: Mr. Vice-Chairman, Sir,
it wag just by way of repartee, but a
remark that has been made by the-
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Home Minister in reply to Mr.
Bhupesh Gupta displays perhaps an
attitude which will not - Be Tequired
to meet the situation in regarg to
communal riots. The hon. Minister
+ said: ‘I believe in eveiits taking their
own course”. If this is the attitude
.even in regard to these things, or if
that attitude of 'his influences the
course of action of the Government
in that matter also, then God save
ws. It has been referreq to by many
speakers that it is with a nauseating
regularity that since Independence
this phenomenon has been occurring
all over the country—and actually
from before Independence. Then it
was said that it was due to the British
policy of ‘divide and rule’. But what
is it that has been responsible for this
regular occurrence after Independence
has to be gone into. What are the
interests that bring about these com-
muna] riots in varioug parts of Lhe
country? Dr. Zakaria quoted from an
experienced police officer’s comments.
Therein a point was mentioneq that
the propertied people, out of economic
rivaly—I am not quoting the exact
words but our only speaking from
memory—create these communal riots.
It is that point from which
communal riotg should be
viewed that it is_the vested
interests who want that the common
man should not come up. They try
1o weaken the common people econo-
" mically by creating these riots, riots
between two communities, riots bet-
ween different castes on parochial
lines and in other forms. It takes
different forms, Now the question is
whether theré haw™Been —any serious
effort to find out the forces which
have been behind these communal
riots. The Home Minister has rightly
said that the actua] outbreak of the
riots in many cases was over trivial
jssues: perhaps they were permedi-
tated. I remember just after inde-
pendence, in Calcutta there was a riot
in the month of September, 1947. No-
body could say clearly what what the
reason for the out break of the riois.
‘When we were going about the city

4P M.
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to propagate against the riots, to
establish peace and peace squads,
when shops were being ~ldoted by
hoodlums, the then Police Commis-
sioner, Mr. Chatterjee, with his police
armed with revolvers was standing
as an idle spectator. When we re-
peatedly pointéd out why he was not
taking any action, why he was not
arresting the rioters, he saig let it
happen. That is another aspect which
we must take intp account.

My first question is whether any
enalysis has been made as to which
are the forces which are behind such
communal riots. Secondly, what has
been the role of that administration
and the police and whether any lapse
on the part of the administration has
been properly penalised. Take, for
example, the behaviour pattern of
the Bihar Military Police. I do not
know why it is called military force.
I have no idea as to why the armed
constabulary of a State is called mili-
tary police. Their behaviour at Jam-
shedpur came under sharp criticism.
May I know whether any investiga-
tion wag made anc any action was
taken ggainst the en_:ing policemen.
Whether the same thing was done in
regard to the armeq constabulary, the
P.A.C. in Aligarh and elsewhere ~
where these complaintS have been
made, In West Bengal also, in regard
to Nadia, so far as the attitude of the
Government there is concerned, the
political will, I thirk, has been back-
ing. Our esteemed friend, Mr.
Bhupesh Gupta, does not allow any
opportunity to have a dig at the
leftist government. But in season
and out of season il is his pastime to
criticise other governments. Other-
wise it is a moot point whether Mr.
Jyoti Basu was ready to attend a
particular meeting or not in regard
to Nadia. The Home Minister has
stated that it was a culmination of
the dacoities across the border. Now,
what did our Border Security Force
do? The riot in Nadia was quelled.
Incidents occurred when two persons
were killed. And various reports
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have come out. Whether 200 peopje
came across the border or 2,000, the
fact remains that there hag been hn
explanation from the side of the Bér-
der Security Force that they were
performing their duty excellently but
that they were overworked and haras-
sed ang because of the rebellion of
the CRP, CISF, etc, they have not
been able to devote as much attention
as possible. Whether such lacunae,
such lapses on the part of anyone in
the Administration or police was
properly dealt with and action was
taken is the quesfion because that is
necessary. I do nof”think that so far
as the representation of all in Ad-
ministration or police is concerned, I
am al]l for it and so as our Cousti-
tution goes, perhaps Tt i free for
everybody to join any service or any
occupation.

SHRI JAGJIT SINGH ANAND
{Punjab): Only on paper.

PROF. SOURENDRA BHATTA-
CHARJEE: Many things are on paper,
Mr. Anand. But if recruitment to the
police force is done or if recruitment
10 the Administration is done on a

- communal basis, whether that wii] be
any solution and whether that will
improve the communal situation, that
is the question which we must face.
I remember what has been the out-
come of the Congress unity slogan,
I mean, of filling up the Administra-
tion ang police and para-military
forces on the basis of communal
ratio. I think that will aggravate the
situation. So my specific point is
whether the lapse in the part of the
Administration was properly dealt
with. Two concrete suggestions I
'give. Joint bodies be formed to keep
a watch on the situation wherever
any communal tension develops and
there should be a link-up with the
Administration so that immediate
action can be taken in the matter. We
know that these communal develop-
ments break out in a very unforese-
able manner. Therefore, it is neces-
sary always to be on the alert with-
out allowing evenfs to take their own
course,
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SHRI H. M. PATEL: Sir, it ig per-
fz2etly correct that one should be e~
wayg on the watch for possible danger
signals with potential for possible
comumui.a] disturbances, This is what
I also mentioned 'n the statement I
read vuai that we have written t. 371
the Chief Ministers to take special
care sbout this matter and special
care in respect of sensitive arriy in
their States to see that their intellj-
gence crganisation in regard to this
Tatle; is properly organisri g3 taat’
they get the earlisst possible notice
with regs1d to ih:s. So far as the
Test 15 concerned, I may say that in
Aligarh, on the first occasion when
the iruulle took place, a Com:aiwim
has been appointed.  Again vsth re-
gard to tlLe evenis in May, a similar
ccmmitiee hag also been appoiated to -
go irto those occrrrences. In Jdam-
shedpur too a Judiiial Commiitee has
been appointed, So in all these cases
we always do try tfo find out how.
things happened, why they did hep-
pen. who was responsible, whether
there wag any lapse and, if se, whe-
ther thatl lapse could have been avoid-
ed and if any responsibility could be
pinned ¢n anybody or any graip. So
that is always done so thas action
would be taken. Unfortunate.y these
inquiries do take longer than ore
would like. My hon, friend geized
upon some observation I may have
made—7 do not know in what context
1 said--that events must take their
own course. I do not think I made
it in the sense that . . .

PROF. SOURENDRA BHATTA-
CHARJEE: I said it by way of re-
partee.

SHRI H. M. PATEL: Repartee may
be a different matter, may be with
reference to whatever he was saying.

I certainly was not saying that com-
munal, occurrences should be allowed

to take. their own course.
SHRI JAGJIT SINGH ANAND: 1t
wag in a different context, :

SHRI SYED SHAHEDULLA (West
Bengal): Mr Vice-Chairman, Sir, the
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matter has been elaborately discussed.
So I will go over to the pointed refer-
ences in the statement of the hon.
Ministers. He attributed all these
things to trivial occurrences, This was
“protested against«by Dr., Zakaria also,
though not with enough ground. Look-
ing at the thingg one cannot say that
they are trivial things that are occur-
ring. Even imperialism goes deeper
than this. He is only looking at the
things superficially. Then the second
point is that he hag always mentioned
that it is a malady with our people
and with our country. With ail iy
strength I protest against the slander
against the people of the country.
About these communal incidents, as
has been stated by other Members
also, he does not mention the politi~
ca) forces behind them,

He will mention the people of the
country, slander them, but he will
not mention the names of the RSS
or the Jamiat-i-Islami or other com-
munal organisations. Thig he wil} go
on avoiding, naming the politicak
forces behind these so-called trivial
incidents.

SHRI JAGJIT SINGH ANAND: Tt
doeg not politically suit him.,

SHRI SYED SHAHEDULLAH:
This is so not only today, Go back
to more than fifty years and see the
old bunch of letters written to Pt.
Jawaharlal Nehru. Pt. Motilal Nehru
wrote to Pt. Jawaharlal Nehru, “The
liars and slanderers call me ag a
beef-eater throughout UP, and say
that I am respomsible for the defeat
of the Swarajya Party.” My family
had been in the Congresg from 1890
to 1947 when we came out of it gnd
joined the Communist Party; we
then moved over +o the communist
path, So I know from my memory
and experience how we had to fight
the communalists even at the time
of the Congress. Now some people
say that the RSS people are encour-
aging all these things. The RSS is
in the Janata Party now, They all
seem to free the Congresg of the
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blemish, But the RSS was nourished
in the bosom of the Congress. It is.
only in 1936 that the Hindu Maha-
sabha, the Jana Sangh and the
Muslim League were ousted from the
Congress. The Congress had ceased.
to be the Congresg which in its cons-
titution had said tkat no communal
force will be given any seat in the
Congress,
from our past bitte; experience how:
the secular forceg faileq to get bet-
ter off the communal forces and how
the latter had their day with the
help of the British imperialism and
the vested interestg till the partition
of the country. It is a sad story of
the bourgeoisie failing to get a pro-
per leadership. Of course, I regret
that our working clagg and its party
could not come up to the task of
fulfilling what the bourgeoisie fail-
ed to do. Now this bourgeoisie is
putting the blame on the people of
the country and all that. Well, the
Christian came even before the
Muslim came and the Muslimg before:
they came here were traders. How
did they get shelter in thig country
if this country wag full of this mala-
dy? It is not so. I am proud of the
fact that my country has a tradition
which though not understood in the
modern age ag gecularism at least
fitg into the tradition of secularism,
fits into the tradition of democracy.

That tradition my country has., So I’

will again protest sgainst this thing.
Even Shri Morarji Desai the Prime
Minister, hag said thai these commu-
nal riots have been there; put they
have not been there always. I will
not go into the details now, I know
from my memory when I was a
Congressman how 1 had to fight
even the British officers, We hag to
unite the people of our place to fight
back the communa’ forceg ihat the
British officers were trying to let
loose, I, will not go into that in
detail again. Yes, there are economic
factors, Just ag in the villages the
Scheduleg Castes “ate attacked for
land, go also in the towns for shops
and trades communa) riots are taking
place because earlier there were

But even then we know

.
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Muslim localitieg in central placeg i
the towns ang cities. But are econo-
mic jealousies sufficient to rouse the
‘people unless political forces, the
RSS and the Jamait are there? Some
people are saying that they are free
from all this. The Jamat-e-Islami
had 3 conference in New Delhi when
Shrimati Indira Gandhi wag in
power., It wag apparent that the
.Jamat-e-Islami was helped to orga-
nise the conference, and the “RADI-
ANCE” cume out with bannerg gaying
how the Government had helped to
organise the Jamat-e-Iskami confe-
rence, So the communal forces had
never been isolated all these 30
years, and they have been in the
"body politic of thig country.

So far ag the bourgeois ig concern-
ed, all the bourgeois parties have their
share in organising these things.
About chauvinism we see in Nadia
in Bengal “Amra Bengali”. Anand
"Margis and the RSS all contributing
to these things. One sory of sub-
jective chauvinism leads to another.
One may attack 5 Hindustani Mus-
lim in Calcutta and a communal riot
may take -place. These things occur
in this country. If you go on cam-
‘paigning against cow-slaughter and
go on hunger-strike, the entire out-
look seems to be similar to that of the
RSS. So, you cannot say that the
entire thing ig simply that helpless
people are behaving like this or that.
The entire thing ig ensured bv poli-
tical forces. Not only the RSS but
even Vinoba Bhave comes into the
picture somehow or other, however
fanocent his thinking is.

The Government talks of firm ac-
tion. How many murders have taken
place and “how many vpeople have
been brought to book for murder of
these men? After 31l many human
lives have been lost and the perpet-
rators of the crime go scot-free. Be-
cause it is a communal riot somehow
‘it cannot be done. Even the police~
men seeing people burning houses
do not take anv action. They go
.gcot-free. No specific case is laun-
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ched. Where is firm action? We do
not see firm action anywhere, All
these 30 years how many people
would have been hanged if specifie
action had been taken? How many
peorle would have been imprisoned
for 20 years, given life sentences if
firm action hag been taken? That
shows what firm action has been
taken. The merit of the police officer
is not taken into account, The merit
taken into account is how many bul-
let firings he resorted to and how
many striking workers he killed. But
the merit of the police officer ig not
seen in how many case; he tackled
and prevented communal riots, So,
he gets promotion on the communal
riots. The more the communa]l riots
the more the promotions hp gets.
When Poland wag freed, come impe-
rialist power tried to organise riots.
The new Government sai@ that the
officers responsible for law and order
would be imprisoned for two years if
there was occurrence of riots.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
You have now to conclude,

SHRI SYED SHAHEDULLAH: AWl
right I will conclude with a few sen-
tences. On Nadia I will have to say
something.

The Government hag to gpecifically
issue instructions that they would
take action against the officerg if
there is any occurrence of any riot

_and if there is 3 failure on the part

of the Government officers to main-
tain }aw and order. Thig ig their
duty, not just keeping quiet. Any-
way, so far gg Nadia is concerned,
i+ haq been stated by the honourable
Minister. I would say the West Ben-
gal Government do not look  they
have not been looking, into these
things this way. They look at it that
some reactionary forces, some politi-
cal forces are doing this. Firm
action should be taken against the
rea} perpetrators of this crime and
at the same time organising cam-
paigns against these reactionary for-
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ces, All political forces, particularly
the Left Front parties, should be
united, warning people against the
disruptive and reactionary forces. The
West Bengal Government har to see
the real malady; otherwise, this
malady cannot be cured...(Time
bell rings). . e
SHRI H, M. PATEL: The honcur-
able Member has been good enough
to analyse the situation ag to how
these things occur and I will certainly
take fuly nute of it. I do not think
he expects any particular answer.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Dr. Dutt, only two minutes, please.

DR. V. P. DUTT (Nominated): Mr.
Vice-Chairman we are calling the
_ attention of a crippled gnd crumbling
Government to a very alarming situ-
ation which has garisen in this coun-
try. Unfortunately, with all due
respect to the gentlemen occupying
thos= positions, I will like to say that
we have had a gleeping Buddha as
our Home Minister and a holier-than-
thou Buddha as our Prime Minister.
The greatest faikng of the two years
of misrule of thig Janata Govern-
ment has been to deal 5 virtual,
fatal blow to the secular character
of our State. There is no point in
mincing words. I entirely agree with
my colleague, my esteemed elderly

colleague, who has just said, “Why
are you afraid of identifying the
forceg which are behind this vio-

lence?” We have no use either for
Muslim communalists or Hindu com-
munalists. I am ag much against
Jamat-e-Islam as against RSS. The
point is this Mr. Home Minister if
you will wake up for a few minutes
politically and otherwise. Would you
like to tell ug which the greatest
damger to the secular character of
this country is? RSS or not? I would
also like to say one thing. I want
to tell you whr I wanted to speak
today. Y had said a lot of things on
this sub}ect in this House before. I
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do not want to repeat them. I do

not want to go into the history. I
have quoted from judgments of Com-
missions ag to who was responsible
for these riots. I am not going into
that again. Now, [ went to Aligarh
and what I saw wag shocking. It was
an eerie scene. It was not even
peace,
veyard. Some of us, my friends and
I, political colleagues, we went to
varioug mohallas. We talked to the
people there. Firgy of all, the very
procesg of getting them out and
talking {0 them was a task. I was
wondering whether I was living in
India or in g theocratic State of the
18th cenfury or the 18th century.
Not a soul in the gireets. There was

curfew, But the curfew had been

relaxed at that time, Yet we had
to shout for people. Some children
would come out and gee who there
was, Some people would speak from
the windows. Some would look fromr
the verandahg whether it was a
friend or a foe or whether it wag a
policeman with a bullet or what was
happening. And then gradually,
they were coming out and women
waileq and cried. In one mohalla
there was hardly an adult. All of
them had been rounded up and most
of them belonged to the minority
communities. They -were rounded up
and taken to the prison. We tried to
do whatever we could do at that time
by trying to promote formation of
veace committees, and sp on and so
forth. T would like to tell the Home
Minister—whether it wag right or
wrong—I am not geing into that
question—that the minority commu-
nity in Aligarh hag completelv 1lost
faith in the bonag fides of the Gov-
ernment. I do not want {0 make a
political gpeech and I am not making
one, What I want to sav is that when
the whole community loseg total faith
in +he sdministratior. that adminis-
tration does not have any business to
be there. That ic what ig happening
there. What wag being +ried was to
match up with the backlash of the
majority community, The RSS hoped
for the backlash of the Hindu majo-

It was the lull of the gra- -

et
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rity community., The Jamat-e-Islami
is trying to make use of the same
methodg which the RSS has been
adopting. Ag I gaid earlier, I have
ng use for both. But I know the

- gravest danger ig from these forces I
have mentioned.

We went to the jail {o see Deople
who hag been rounded up. I was
ashamed that a seventy ' year old
person—a Hindu—who had worked
all his life for secularism gnd against
communal riots wag in jai} whereas
another man who was one of the
promoters for gpreading hatred bet-
ween the two communities was going
scot-free. He was even going to the
prison to give food to his fellows.
Other respectable people were also
in the jail whereas the goondag were
out.

I would like to know from the
Home Minister—if he ig there next
week—whether he would go himself
to Aligarh ang whether he will gpend
a couple of days, if necessary a week
even and find out who were the
forces behind these riots. ,

Secondly, I woulq like to say that
one of the major problems has been
the fact that there are people who
do not want the Aligarh Muslim Uni-
versity Bill to be passed. Agaip and
again I have been saying that the
more you procrastinate the Bill the
more troubles will be there. Again,
I would like to know from the Home
Mintster—if he is there next week—
whether he would take gteps to bring
forward the Bill immediately with
suitable democratic modificaticng and
have it passed by both the Houses of
Parliament, o that thig evil can be
nipped in the bud.

Thirdly, he was gsaying that Mus-
lims are not coming forward. What
steps have you taken in Aligarh for
the creation of a mixed police force
because there is no faith left in the
existing police force?

SHRI H. M. PATEL: You canhot
have a geparate police force for each
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town,, recruited from that town. We
have a police force for the whole
State and recruitment to that force
is open to everybody from the entire
State. We shall make every effort
tec see—instructions have been issued
on these lines—that ali those who
offer themselves are considered for
recruitment,
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PROF. N. G. RANGA (Andhra
Pradesh): He means that some Mus-
lim policemen might be posted in
Aligarh,

SHRI H. M. PATEL: Nobody gays
no, I was saying that you do not
necessarily recruit only from Aligarh,
About the mixed police force. I ac-
cept the suggestion.

PROF. N. G. RANGA: For that
area.
SHRI H M. PATEL: If that is

possible, provided you have them,

The hon. Member referred to the
crippling and crumbling Govern-
ment ang asked me if I will proceed
to Aligrah, if I am here next week.
I certainly would Yike to do that pro-
vided my responsibility to the House
does not prevent me from going
there, If gn every day there is a
Calling Attention on varioug issues,
I will have to be there in this House'
and, then I cannot go. With your
co-operation, T may well be able to
go. .

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Now, we shall take up ‘Special Men=
tions. Mr. Anand, Only five minutes.

SHRI JAGJIT SINGH ANAND: T
am thankful to you, Mr. Vice-Chair-
man, I will not take the sixth minute;
I will finish before 5 minutes. I am
thankful to you for allowing me to
mention a yery important matter.

SHRI AMARPROSAD CHAXRA-
BORTY (West Bengal): I am alsg o
the list. <o "

iy
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
No, the list which hag been given to
me has been completed. I am sorry.
The Deputy Chairman gave me this
list. Thig ig finished.

SHRI AMARPROSAD CHAKRA-
BORTY: I gave my name,

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
The Deputy Chairman gave me this
list. In addition Mr. Dutt has spo-
ken. Now, the Minister has already
left. If you had given it earlier, I
“would have accommodated you.

SHRI AMARPROSAD CHAKRA-
BORTY: I had given the name. I
hoped you would call me.

THE VICE-CHAIRMAN  (SHRT
ARVIND GANESH KULKARNI):
May I read out the names? It is
finished. ‘That’s all. Mr, Anand,
please.

REFERENCE TO THE ATTAR]
RAILWAY STATION

SHRI JAGJIT SINGH ANAND
‘(Punjab): You start counling my
‘five minuteg from now., I have to
mention about the chaotic condition,
crowded counters, stranded passen-
gers, no night accommodation and
long queues in simmering heat at
Attari Railway Station resulting in
death of waiting passengers.

Now, Sir, Attari is a historical
town. It hag gone down in history
because the ~great warrior of the
Sikh-British War, Gen. Sham Singh,
belonged to District Attari. The {own
‘had been in great neglect since the
partition. It lieg exactly midway
between Amritsar and Lahore, two
big cities in the pre-partition Punjab.
Now, Sir, with the improved situa-
tion between the two countries,
Attari was opened up as the main
point of entrance for passengers com-
ing to YIndia from western borders.
-Sir, the railway services were also
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improved. A railway train wag run
from Lahore to Amritsar. Now what
has happened is that there ig total
lack of perspective in all thingg that
you do. Before the easing of the situ-
ation, it was only about 250 pecple
who used to cross on both sideg bet-
ween Pakistan and Punjab (India).
Now, Sijr, over 2,000 people are tra-
velling both ways. I have a cutting
with me from the 'Tl'ibune" a very
liberal ang conservative paper, and
cuttings from the writing of a corres-
pondent that I sent along with a
press party, from my own paper
‘Nawan Zamana’. The “Tribune’
correspondent says:

“The passenglers are packed in
the traing like sardines, The trains
cover a distance of barely 55 km
between Lahore and Amritsar in
six hours.”

Then, Sir:

“The platforrn wag littered with
baggage, There wag hardly any
room to move from one counter to
another. The children were crying
ang their parents were rushing
hither and thither for a glass of
water for then.”

Then  Sir, the traing come gene-
rally late and the clearance of passen-
gers takes so much time that the
traing have left for Amritsar and the
passengerg are stranded, and those
who are cleared from Attar: have to
pay exorbitant rateg to the ‘taxi-
wallahs’ to reach Amritsar. But by
the time' they reach Amritsar all the
traing for Delhi have left. The rail-
way gtation at Attari is without any
proper shelter, without any drinking
water and without any doctors.
Nearly 40 Customg counterg there are
always crowded, Sir, those who come
to India with great hopes think the
very first impression they get is so
horrible that they believe that it is
a bad omen that they are beginning
their journey thus. I myself have
travelled by the Frontier Mail when
I come from Jullundur often.



